Indian Rlys.
(2nd Amdt.) Bill

surcharge., Unless and until we
crease our earnings, we cannot in-
crease our expenditure. The justifi-
cation given by the railways is that
they are increasing the amount of
compensation, which is no doubt a
welcome thing, therefore they are in-
creasing the surcharge, [ support it
and I also support the surcharge, be-
cause if this is not done, wherefrom
the money will come to meet the ad-
ditional expenditure?
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MR. DEPUTY-SPEAKER: They
£2¥, you economise,
SHRI A, P, SHARMA: We have

talked in the past about economy in
the adminisiration. But looking to the
amount of expenditure, the economy
effectad is too small. However, I do
not want (o enter into an argument
over it.

1 support the proposal made by
Shrj Bhagwat Jha Azad for a daily
mail train from Delhi to New Bongai-
gaon via Bhagalpur. Tt serves the
interests of many States. I know in
the past also the Railway Adminis-
tration had held out a promise and
even published it in the railway time-
table, But subsequently this was
changed. Now it is high time that the
Depuly Minister of Railways should
consider the unanimous demand from
every section of the House, belonging
to different States. If there is any
operationa] difficulty in running a
daily train. they might, start with
a tri-weekly =ervice, but it must be
a mail train, because any other train
will not serve the purpose.

oft wwT e fag (771 ) =
frr & 9 7% Tz a7 3 swET & qodw
T # )\ AT FErad A fw A
T ZATT { FI7 F7 TIATH FATT FIH AT
¥ dfsa g i ¥ A ww
Taqrar 2 ¢ F P faeft & fam 7
% wgmm wew g fr faeft a1 #rd
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MR. DEPUTY-SPEAKER: You may
continue tomorrow.

15 hrs,
DISCUSSION Re: REORGANISA-
TION OF ICAR
MR. DEPUTY-SPEAKER: We

take up the discussion under Rule 193
on the Government’s decision to reor-
ganise the Indian Council of Agricul-
tural Research, Shri Samar Guha.

SHRI SAMAR GUHA (Contai):
Sir today we are dealing with the Re-
port of the ICAR Enquiry Com-

mittee and Government decision
thereon. The Indian Council of
Agricultural Research deals with

very vital problems of our country,
agricultural research as well as agri-
cultural education. Agricultural re-
search deals with the vital problems
of our food as also the other pro-
blems of agriculture It is knownp to
all of wus that agriculture con-
tributes the highest quantum of our
national income as well as the highest
quantum of our national employment.

Before the sgelf-immolation of Dr.
Vinod Shah an impression was creat-
ed by the authorities of the ICAR that
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not only they were doing unique re-
search works but they were taking
the country towards development of
a unigque nature and that their
research and developmental work was
mainly responsible for the green re-
volution in the country. They were
giving publicity to their scientific
achievements not only in the Indian
papers  but the world-renowned
magazines like Nature of England
where fundamental scientific work is
being published, and they trieq to
create an impression that by the re-
search work that they are doing they
are going to open a new vista of agri-
cultural progress as a result of which
about 18 million new employment
would be provided. On the basis
of these claims of achievements of
agricultural research Dr, Swaminathan
was given the Magsaysay and many
other awards, On the basis of that, a
number of scientist were sent on de-
putation to foreign countries and we
were getting international aid also.

It is not known to many people that
this institution has a budget of al-
most Rs. 35 crores in the year 1872-73.
It is controlling laboratories, re-
search institutions, centres, sub-cent-
res, about 110 in number and it is
conducting about 100 research sche-
mes, This institution, with the help
of the Americans, in 1954 set up an
Indo-American team to go into the
functional and organisational aspects
of ICAR in which out of seven experts
three Were Americans. In 1959 a
second team was set up in which
out of seven experls four were
Americans. In 1963 there was a
third team, almost for the same
purpose, where out of six experts
three were foreign experts, headed
by an American. T have no grouse
against foreign experts, be they
from America, Canada, USSR or
Japan for the assessment of the de-
velopment of our scientific work,
but ICAR should not be dependent
on them.

An impression was created not only
here but also in the international
world that the ICAR was creating
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a unique field for the achivement of
scientific work on agricultural prob-
lems. But actually in this research
institution some kind of monarchical
hierarchy was established with intri-
gue and a coterie was set up as a
result of which scientific incentive,
initiative and independence were
strangulated and tomfoolery claims
were made about hyperbolic scien-
tific achievements. Government wag
also benumbed by the glare of pub-
licity that was done by this institu-
tion. s

Before 1966 recruitment to this
institution was made on the basis of
the recommendations of the UPSC,
But after 1966 this monarchy—I am
using this word for the administra-
tive authority of ICAR— ge! com-
plete freedom as a result of which
favouritism, nepotism and all other
kinds of gross irregularities were
committed by the ICAR in making
appointments of scientists and other
staff. Even Shri Jagjivan Ram made
a very strong remark about the
nature of appointments; even Shri
Fakhruddin Ali Ahmed made a criti-
cism about it. Mr, Shinde expressed
“shock and surprise” about the pro-
cedure of recruitments. That is
what I find from the report of the
ICAR Inquiry Committee, Even
then, it was not known to us earlier,
Under the barrage of press propa-
ganda, radio propaganda, publicity an
impression was created as if the ICAR
was the real architect of the green
revolution in our country. Every-
thing was almost going normal be-
cause all the facts about ICAR
activities were not known to us. But
it was after the shocking self-immo-
lation of Dr. Vinod Shah who in his
last letter said “I shall sacrifice my
life so that other scientists may get
better treatment” that the affairs of
ICAR became known to us.

It was in surcharged emotion and,
at the same time, with the indignation
expressed about the working system
and the authoritarian control of the
authorities of the I.C.AR. that the
Government ultimately agreed to set
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ap an Inquiry Committee. That In-
yuiry Committee was set up with
ihe highest scientist of our country,
like Dr. Kothari who is known as the
most eminent Physicst of our country
Dr. Sethna the Chairman of the Ato-
mic Energy Commission and oiher
wellknown scientists also. This Com-
mitttee was entrusied mainly to go
into the charges that were made by
Dr. Vinod Shah. To be sure that they

did not make any mistake or any
mis-judgment about their investiga-
tion into the working system, the

fun-tion and the control exerted by
the authorities of the LC.A.R., they
had sel up a Panel of Advisors with
eminent scientist, agronomist and
statistician. This was done to be
doubly sure that the investigation
work by the ICAR Inquiry Com-
mittee was not in any way wrongly
done.

What are the broad charges that
were made by Dr. Vinog Shah? These
can be divided into a few categories.
Firstly he accused the LC.AR. au-
thority that the appointment of Dr.
Rajat De was wrong and the appoint-
ment of Dr. Rajendra Prasad was also
wrong: secondly, he said, that most of
the claims that were made of scienti-
flc achievements made by the I.C.AR.
were fabricated, manipulated and that
they did not bear with the applied
field experiments when they were put
on national’ demonstration; thirdly.
he said, there was strangulation of the
scientists within working system of
the I.C.AR. and that the scientists
were deprived of their independence
and initiative in their research work,
and, lastly, he said that {here were
gross irregularities in making appoint-
ments of scientists in I.C.AR.

In respect of these charges made by
Dr. Vinod Shah, the Inquiry Com-
mittee categorically said that the ap-
pointment of Dr, Rajat De was un-
justified. The Secretary Mr. Menon,
did not care to appear before the
Inquiry Committee. Not only so. In
a very strong note, T should say. the
I.C.A.R. Committee reported that Mr.
Menon who was the Secretary of the
1.C.AR. did not appear before the
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Committee, he dig not reply even lo
questionnaire of the Committee and
that, ultimately, he privately, met the
Chairman of the Inquiry Commiliee.
What is the observation that was made
by the Committee regarding appoint-
ment of Dr. De? 1 quote;

“The appointment of Dr. De as
ad hoec head of the Divisiop of Agro-
nomy, the LARI, gave rise to the
apprehension that he was being
favoured and groomed for ultimate
selection as the head of the Division”
and was “unjustified”,

About Dr. Rajendra Prasad, although
the Committee gaid that this appoint-
ment was not unjustified because of his
academic qualifications. Previously,
when Dr, Rajendra Prasad and Dr.
Vinod Shah applied for the same post
as an Agronomist as also as g Project
Officer, because of his field experience,
Dr. Vinod Shah was selected.

The Committee said that, because of
the requisite qualifications of Dr.
Rajendra Prasad, his appointment was
not considered as unjustified. But all

the same time, the Committtee obser=
ved:

“though, as we have already in-
dicated  Dr. De's appointment as
Heud iz open to objection, his pre-
sence in the Committee which selec-
ted Dr. Prasad though in a sense
unfortunale, cannot by itself be said
to, and does not affect the propriety
of the selection of Dr. Prasad bv
the Committee.”

They have used the word “unfortu-
nate' about the presence of Dr. De in
the Selection Committee, According
to the two verdicts given by the High
Court of Punjab as well as by the
High Court of Delhi, if there is an
undesirable person in the Selection
Committee, the whole selection is vitia-
ted. Therefore though on the basis
of qualifications of Dr. Rajendra Prasad
his apppointment may not be unjusti-
fied, but on the basis of legality and
morality, because the Selection Cb-
mittee was vitiateq by the presence of
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Dr. De, the selection of Dr. Rajendra
Prasad in preference to Dr, Vinod
Shah was not tenable.

About the other claims of scientific
achievements made by Dr. Swami-
nathan, the Sharbati Sonora wheat
ha: been produced by Dr. Swami-
nathan in which, he claims a higher
protein and lysine content; it was even
claimed by him that its lysine wus
almost equivalent to milk. (Interrup-
tions). What the panel of Advisers
appointed by the Enquiry Committee
say about that? They said, “the lysine
content is nowhere near 4.61 per cent,
as claimed by Dr. Swaminathan.” This
is the observation made by the Penal
of Advisors that was appointed by the
Enquiry Committee. For three years,
no field research work on Sarbati
Sonora wheat was permitted. This
Panel of Advisers took the help of
the Hyderabad laboratory, the Mysore
laboratory and the Bangalore labora-
tory. and on the basis of the research
work done there, they have found that
the claim made by Dr. Swaminathan
is unfounded, the lysine content may
be a little higher, but it was not so
much as he claimed; “it was nowherc
near 4.61 per cent as claimed by Dr.
Swaminathan.”

About Baisakhi Moong, I would like
to quote the opinion of the Enquiry
Committee:

“There appears to be some sub-
stance in Dr. Shah's allegation that
Baisakhi Moong did not prove suc-
cessful in national demonsiration.
it seems that further experimental
and demonstration work was neces-
«ary before the varieties were re-
lrgead ™

About the Nitrification inhibitors, the
I.C.AR. claimed that by this device
the intake of pitrogen can be accele-
r:itzd. There also the Committee
ouserved:

“It seems that the work is still

in its exploratory stages.”

When this work is still in an expora-
terv stage, it should not have hbeen
published. About the large-sized
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potato giving a large yield, the com-

mittee has observed:

“We were able to obtain from the
Director, LA.RI. the Field Note
Books on these experiments. We are
gret to say that the field records in
these books are extremely unsyste-
matic and that the books are more
in the nature of scribbling pads. The
physical condition in which they are
preserved is also not good....The
note book does not record the ac-
tua] quantity of seed used in the
specific experiments., We consider
this guite unsatisfactory manner of
recording of experimental date.”

The conclusion is gbvious. About the
new strain of maize, I again quote the
observation made by the committee:

“It is obvious therefore that there
has been a certain confusion in pub-
lic mind regarding the claims of the
high-lysine maize because of a fail-
ure to sec the difference between
protein content and lysine content.
In this, the scientists of the ICAR
are not entirely free of blame. The
subject also appears to be somewhat
over-advertised.”

About bajra, during the Sri Ram
Memeorial lecture, Dr. Swaminathan
claimed of a yield of 82 maunds per
acre. That was also found quite un-
tenable by the committee.

As 1 have already said, the com-
mittee has made very stringent ob-
servations on the premature publicity
made about scientific research work
by I.C.AR. It savs:

“While the inqiury was in pro-
gress leading newspapers of the
Capita’ ind the All India Radio re-
ported about some multiple crop-
ping patterns developed in the TART
which could provide jobs for 17.3
million peogle....This report ap-
pears to be based on the article
‘Multiple Cropping in Rural De-
velopment’...."

About this strangulation....
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MR. DEPUTY-SPEAKER: What
about the Government decision?

SHRI SAMAR GUHA: I am coming
to ihat.

In regard to the other allegations
made by Dr. Shahs letter expressing
his serious concern about the sickening
atmosphere prevailing in the campus
and unworthy things taking place
inside the ICAR, the committee has
come 1o the conclusion that the
genera] nature of the complaints
the campus and unworthy things
taking place inside the ICAR, the com-
mittee has come to the conclusion that
the gencral nature of the complaints
made by Dr. Shah is quite justified.
Dr. Shuls complaints regarding ir-
regularities in recruitment of scien-
tists, was not within the jurisdiction
of the committee. About 900 cases of
irregular appointments have been gone
into by the committee and about ap-
pointments of fifteen specific cases of
persons drawing salaries from Rs. 700
to Rs. 2000, the committee found that
the aprointments were mostly unjusti-
fied and irregular. In conclusion, the
commitiee made a very, very strong
observation. 1 should say that indeed
the report of this committee is a de-
vastating indiciment against the fune-
tion: the working and also the method
of control of ICAR and there the cum-
nritiee said—I quote—

“Thevy have created a crisis of
character and confidence inside the
ICAR."

The Government appointed jurors
and then they appointed another set of
jorurs and the finding of both the sets
of jurors is that except some cases of
margina] doubts that tn about 90 per
cent of the cases they have found that
the charges made by Dr. Vinod Shah
were juslified. The persons who are
holding the monarchical bureaucracy,
the monarchical heirarchy of the ICAR
have been held guilty by this inquiry
committee. What is the reaction of
the Government to this verdict of the
Inquiry Committee? In this House
the Government had made a promise
that the inquiry committee’s report
will be thoroughly discussed before the
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Government took any decision about
its recommendations. The Govern-
ment further said that recruitment for
about 1200 vacant posts will be made
through UPSC. The Government
made such a promise on the floor of
the House. But what do we find? The
appointments are not made through
the UPSC. I charge the Government
that they have not only by-passed this
House, but they have shown utterly
disdainful attitude towards the rights
and the privileges of this House, It
is a guestion of breah of privilege of
the House also. The Government have
by-passed the recommendations of the
Inquiry Committee. They say, re-
cruitment will not be through the
UPSC. There are about 1200 posts
which are lying vacant. The Salary-
range of the posts are from Rs, 700 to
Rs. 18300. Now it is said that the
Government have appointed the Sci-
enntific Committee and the appoint-
ments will be made by them. Seo, I
charge that the Government has cyni-
cally rejected the recommendations of
the ICAR Inquiry Committee almost
in toto.

This Committee was set up with
cminent scientific personages like Dr.
Kothari, Dr. Sethna and others. They
have made 27 major recommendations,
none of which have been accepted by
the Government. Sir, one of the re
commendatlions was that the ICAR
shou:d be made a department of the
Government, that is to say, Degpart-
ment of Agricultural Research and
Education, titled as DARE. But 1
Government has rejected it. They say
that they want to re-structure ICAR
on the pattern of the CSIR on the
lines of the Sarkar Committee Report
on CS.IR. They say that the re-
organisation of the ICAR shall be on
the basis of the changes recently made
in the CSIR in the light for the recom-
mendations of the Sarkar Committee.
Under whose authority or under whose
advice this is being done, I would like
to ask. This is the view expressed
by the governing body of the ICAR,
the guilty body. I do not know whose
advice was this, they have not men-
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tioned the names fo the scientists wno
made such suggestions. I would like
to point out that before making these
reommendations, the inquiry Com-
mittee consulted and got the views of
the ICAR and on the basis of that they
made those recommendations.

In regard to the status of the ICAR
I would like to state about one ins-
tance of what happened in the Punjab
High Court. In an Affidavit, the Gov-
ernment said:

“The abolition of the various pusts
in the LLAR.I will be the conse=
.quence of a just, Jawful and valid
.decision of the Government of India
to transfer the administrative con-
trol of the Institute to the 1.C.AR.,
an autonomous body, thereby se-
curing the maximum good for the
country.”

And do you know what Government
said in the case fo another Affidavil
before the High Court of Delhi? This
iz what they said:

“The Secretariat of the ILC.AK.
as an attached office of the Depart-
ment of Agriculture has continued
to exist legally and constitutionally.
‘The staff cannot claim to be part of
the Secretariat which is a Govern-
ment office. They have accidentally
rome to be located at the duly
constituted I.C.A.R. Secretariat.”

That is why 1 say that a dyarchy is
going on in the administration of the
I.C.AR.; it is being treated as Gov-
ernment a department as wel] as an
autonomous body, because a large
number of the employees of the ICAR
are the direct employees of the Gov-
ernment, while other employees are
being denied the same privilege. This
is my main point. When ICAR au-
thority exerted pressure on the em-
ployees, 51 per cent of the employees
opted for ICAR service and 49 per
cent still continued to be direct Gov-~
ernment servants. d

The Government had the courage
to say that the ICAR is an autonomous
body. In these circumstances, the
Government has given the Director
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the status of a Secretary of the
Government of India attached to the
Department of Agriculture and, at the
same time, he will be the Director of
the ICAR also. At the same time,
some of the other officers will remain
as direct employees of the Government
while the others will not be. That
means the others are being denied all
the privileges and rights that were
being enjoyed by other Government
officers of the ICAR. This is a kind
of diarchy. How is it that on the basis
of the recommendations of that Com-
mittee you cannot make the ICAR,
like the Atomic Energy Commission,
Defence Science Organlsation etc.,
a direct departments of Government?
In US.A., Japan, Formosa, U.S.S.R.
and other countries, agricultural re-
search institutions are direct depart-
ments of their Government. In India,
agriculture has the highest employ-
ment potential. This should therefore,
be made a direct department of Gov-
ernment. But, the Government cyni-
cally rejected this recommendation of
the Committee. Under what circums-
tances have they done this? The
ICAR administration was functioning
in an atmosphere of despair, frustra-
tion, irregularity, manipulation and
clique. I may use the expression
under a monarehical regime.” This re-
gime was set up in the ICAR. After
1966-67, when complete freedom was
given to the ICAR in regard to the
framing of bye-laws ete. for the
selection of scientistz= as alsp other
staff. These are the main reasons for
the corruption sgreading into the
ICAR.

The Inguiry Comimttee categorleally
said that under no circumstances this
freedom should be given to the ICAR
but all the selections should be made
through the UPSC.

SHRI VAYALAR RAVI (Chirayin-
kil): That is another institution for
corruption.

SHRI SAMAR GUHA: Scientists
are also to be recruited through the
U.P.S.C. Several other suggestions
were also made with regard to the
reorganisation of the I.C.AR. and
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about the selection of staff and
scientists as junior and senior—
principals and super-principals They
wanted to rationalise the pay scales
of staff but the Government has not
-accepted any of their suggestions. Not
only that, the Inquiry Committee sald
that they had received about 900
complaints about irregularities in the
matter of appointments. They, how-
-ever, said that th%s was not within
their jurisdiction of this inquiry. Take
the case of C.S.I.LR. what has happened
1o it? The Sircar Committee said that
there were innumerable indjvidual
cases in which not only irregularities
but even favouritism, nepotisin etc.
were shown in the matter of appoint-
ment of Scientists. Sircar Committee
had suggested appointment of inde-
pendent Committee by the Govern-
ment in the C.5.LR. so that they could
go into each individual case on the
basis of merits so that the worng done
might be rectified. In this case, the
Government have got sufficient po-
wers to deal with the cases. The
post of a professor carries the jcale
ranging from Rs. 700 to 2,000. The
Committee said that out of 900 cases,
irregularities 15 cases are very serious
nature. Because it was not within
their competence to deal with the
individual cases, the Committee had
made certain indirect suggestions to
Government. The Government should
have come up immediately to appoint
an indipendent person as in the case
of the CS.IR. who will go through
the cases to findg out whether the ap-
pointments made were Tregular or
not.

What have they done about the
persons about whom already charges
were considered as justified. The
Committee said that in the case of
certain officials against whom charges
of corruptiom) were levelled, ninety
per cert of the charges had been
proved. Only in 10 per cent of the
charges there may be marginal do-
ubts, What about these guilty per-
sons I want to ask from Yyou as
to why you are not taking steps to
punish those guilty persons. It is they
-who had created demoralisation in
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this institution. Why don’t you re-
move them from the Institute? Who
is responsible for bungling the whole
thing? Instead of removing him, he
was made Secretary to the Govern-
ment of India and, at the same time,
he continued to hold the post of
Director-General. There are many
instances of corruption and mani-
pulation in the coterie of official< as
made out by the inqury Committee,
but, they liave been kept as they were.

The Government have stateq about
the report on the CSIR. But what
about the grievances of the employees
In the CBIR report, they had said that
a personnel committee should be set
up to go into the griévantes of not
only the junior scientists but éven of
the senior scientists ang staff who did
not even have opportunity to meet
the heads of the department what to
speak of the directors? There was
no scope for dialogue between the
empioyees and the heads. There was
no communication between them.
They were strangulated gnd there was
no freedom in the ICAR at all. This
inquiry committee's report has not-
improved that position at all. As in
the case of the CSIR, why should the
hon. Minister not agree to set up a
personnel committee so that the
individual grievances and other things
can be gorne into?

In the CSIR, another committee has
also been set up for redressal of the
grievances of the junior scientists,
senior scientists and the staff and the
scientific side of the employees. Why
does the hon. Minister not have that
shown courage to set up a similar
committee to look into the grievantes
of the employees and to have oppor-
tunities of dialogue with their officers.

I shall conclude by saying that the
present regime in the ICAR is a
monarchical regime with an attitude
of absolute power towards the scien-
tists and having a hierarchy of in-
trigue, coterie, manipulation favour-
itism, and nepotism. The authorilies
there have strangulated the indpen-
dence, incentive and aspirations of the
scientists.



275 Reorganisation of
[Shri Samar ‘Guha]

It is high time that Government
have the courage to deal with this
institution firmly, because this insti-
tution deals with problems of agri-
culture, and I repeat again that agri-
culture is the base of our econumy
and contributes the highest quantum
to the national income and natlional
employment.

SHRI SHYAM SUNDER MAHA-
PATRA (Balasore): While [ stand to
speak in this debate, my mind goes
back to the day when Dr. Shah died,
died almust as a symbol of intellectual
frustration in this country where after
25 years of freedom, intellectuul merit
is still seldom recognised.

I commend the endeavour of the
Agriculture Ministry to probe into
the matter. The inguiry committce
has produced a report which throws
light on many aspects of the malaise
that is spreading in the ICAR. But !
certainly say that it is far to inade-
quate to meet the necessity of the
times

As a teacher who has spent a few
precious years of his life in educational
institutions, and as one who feels ot
one with the intellectuals in this coun-
try or persons who are reading men.
frorn 1952 onwards, I have seen
through all the reports produced by
different inquiry commissions institu-
ted under the commissions of Inguiry
Act, 1952: very carefully during the
last one month., I have gone through
the reports beginning from those of
Justice Vivian Bnse, A. N. Mulla, S. R
Das, Rajagopal, Mudholkar Khanna.
T. Venkatarama Iyer, Sarju Prasad
Govinda Menon and Chagla and others
and at last I was going through the
report by one cominission against Mr.
Biju Patnaik. Seldom I probably 25
per cent of the commissions’ recom-
mendations have been accepted by us.
Mr. Justice Gajendragadkar has a re-
putation in this country of being cne
of the stalwartes in rendering justice
Not to accept the recommendations of
this Inquiry committee will he an in-
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justice to LIr. Gajendrakar and the
scientists of repute who were included
in the committee,

11th May, 1971 was a very crucial
day because op that day Dr, Banes
died and with the death of Dr. Banes,
they were all Baneg in the JCAR. I
shall read out the names oi the five
persons who were there in order of
seniority; the names were: Dr. S. S
Banes, Dr. I. C. Mahapatra, Dr. N. T.
Dastane, Dr. Shah (late) and Dr.
Rajat De.

In gll fairness, when Dr. Banes died,
Dr. I, C. Mahapatra should have
succeeded, but unfortunately he was
there at that time in my place
Balasore, on 32 days’ leavs. I am
trying to put myself akove narrow
parochialism, because i;; this 1eport
there has been g stricture also against
an Oriya gentleman, Mr. Sanunge who
is a near relation of our ex-Minisler
Shri Kanungo or ex-Governor of
Gujarat.

So I am trying to put myseli ahove
narrow parochialism because in this
Report Oriyas have been strictured
Bengalis, Tamils, Karalites, everybody
has been strictured. As an edi-
cationist I try to put thiggs properly
in a npational perspective. Dr. Maha-
patra could rot be there because he
was on leave (Interruptions). I am
only trying to adq some fervour 1o
the discussion. Dr, Mahapatra could
not come because he was away on
leave. Dr. Swaminathap let him know
that he could enjoy his leave and then
cone back. It was alsg Dr. Swami-
nathan’= desire that thos~ whn would
occupy the position of Dr. Bones would
continue till Dr. Mahapatra came back
and joined the post.

The office noting was:

“While we have been following
the convention of requesting the PC
to look after the duties o* the Head
whenever the Head is on leave or
on deputation abroad”—

with this
the Head

Dr. Swaminathan agrees
convention that whenever
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is away outside the country or
elsewhera in the country, it is the
Project Co-ordinator who comes 1o
occupy the post Mr, Mahapotra was
the only man next to him in seniority.
But he says:

“....in the present situation it
may be difficult for the PC to do
justice to two jobs for several
months™.

This is a fantastic thing because it is
op record in the ICAR that whenever
the Head of a Department has gone
on leave, somebody has ocousied the
post and those who wer: appointed
Headq of the Division have occupied
the post in addition to their own
duties. Even now Dr. Mahapatra is
in charge of two posts of Project
Co-ordinator for the last 1% years.

AN HON. MEMBER: Where is he

now?

SHRI SHYAM SUNDER MAHA-
PATRA: He is still in JCAR as
Project Co-ordinator,

This is one of the reasons why
Dr. Shah died because in his last Jetter
he had written that this post should
have gone either to Dr. Mahapatra
or to Dr. Dastane. The lelter is in
the Safe custody of ICAR. Dr. Dastane
was at that time in FAQO and could
n2t come. To pinpoint the fact that
one officer has worked in both
capacities, I may mention that Dr.
C. Dakshinamurthy now working as
Project Director of nuclear Research
Laboratory, Water Technology Centre
ig also Head of the Division of Agri-
culture Physics. Dr. B. Ramamurthy
worked as Head of the Division of Soil
Sclence and also as Frojezt Co-
ordinator. Dr. H. B. Singh also work-
ed as Head of Division and Project
Co-ordinator, and he worked not for
one but for several years.

It this was the convention. what was
‘the necessity of overlooking the
seniors and appointing a junior like
Dr. Rajat De who never had a First
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class in his life whereas Dr. Muhapalra
and Dr. Dastane were First classeg all
through in Inter Science, M.Sc. Fh.D.
in America with awards? Dr. Dartane
is not an Oriya, though Dr. Mahapatra
is my namesake. My only puint is that
only merit should be recognised. Merit
should not be thrown tp the dust-hin
of history.

Coming back from Beirut, Dr.
Dastane took over. It was for a few
days that Dr. Rajat De nad oceuricd
the post.

There is another thing. I have -een
the record of IARI from semor officers.
They have =aiq that there had been
no ad hoc appointment ot the level
b= an ad hoc appontment ‘o= Dr.
of which is still lying in the archieves

-aansnl 70 afernms
Rajat De? It was certainly mis-
of Head of Division. If there was no

There were five posts of Heuds of

Division which were vacant—I1 am
tryving to pinpoint thiz particular
matter to bring home the fact that

injustice was done here only. The five
posts were: Biochemistry Snil Micro-
biology, Agricultural, Physics, Plant

Physiology and Agronomy. Why did
they try to fill in the vost in respect
of Aeronomy only? Why not-—all the
others? Was Dr. Rajat Do =0 VeTY
invaluable a person for that post?

SHRI INDER T MALHOTRA
(Jammu): Agronomy is more imnort-
ant.

SHRI ATAL BIHARI VAJPAVFE
(Gwalior): It is more important than

astronomy:

SHYAM SUNDER MAHA-

SHRI \
PATRA: The Committee writes in
page 46:

«pr. De did mnot satisfy the
essential requirements prescribed h¥
sub-clause T of Clause A.. ....He
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did not have even a B.Sc. degree in
agriculture, and his M.Sc. in agricul-
ture from the Banaras Hindu Univer-

sity had crop physiology and not
agronomy.”

He did not have Ph.D, in agronomy;

he had Ph.D. in crop physiology. And
then, they say:

“This position has not
cannot be disputed.”

been and

(Interruptions) I am only quoting
from the Committee's report.

Now, the interview was on 8th Sep-
tember, 1871 at 2.00 pm. The next
morning, at 10 am. Dr. Rajat De
joined. I have been a teacher and
have served in Government, but 1
have never seen an interview tak-
ing place one afternoon and the next
morning at 10 a.m. the man has come
and occupied the throne! Unless the
whale thing had been managed and
prepared before-hand, this could not
hagpen.

In the year 1968, for the post of
Project Co-ordinator, both Dr. Rajat
De and Dr. Mchapatra appeared, and
Dr. De was not selected. The Head
of Agronomy episode was over in
September, 1971. And now came the
intorview on 1st May, 1972. The lost
cavse for sacrificing his own life, Dr.
Shih.  Here, Dr. Shah saw that Dr.
Dc¢ was on the Board as a member.
Dr. De was his junior in respect of
status, pay and rank. Basically,—1
want to mention this—he was disqua-
lified. But Dr. De got the post and
on the second interview, he saw tnat
a person who was junicr to him in
meril. stalus and qualification was
going to judge his merit. Dr. Shah
died on the 4th May, and the Com-
mittee selected Dr. Rajendra Prasad.
I am not going to dispute that. T am
only going to bring out certain malaise
which has been there and the record
of which is still lying in the Archives
of the ICAR. =
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There are other cases also. Dr.
Swminathan is a very reputed agri-
cultural scientist. I am not going to
dispute about it. I do not know the
ABC abgut crops, and he has gone to
show to the world so many inventions
one of them being about dry farming.
But there is a letter which I have
got, written by Mr. Balwant Singh on
the 19th November, 1970 to Dr. C.
Dakshinamurti, Head of the Depart-
ment of Farm Operation and Manage-
ment, IARI, in which he has said:

“Being an Irrigation Engineer, I
personally feel thatsuch deceiving
experiments should be diseouraged
in our Institute which ig of a natio-
nal importance and the land reform
policy of the country depends upon
the publicity made by the Institute.”

“Deceiving  experiments,— says.
And he is an engineer. Further, he
sajd:

“Such unreliable results are bound
{o affect the farming community
adversely as a whole resulting in
the conversion of the green revolu-
tion into a grave revolution.”

This is written by Mr. Balwant Singh;
he is not an Oriya; and Mr. C. Dakshi-
namurti is a man from Andhra
Pradesh. He further said:

“] request that the position may
kindly be brought ts the notice of
the Director so as to avoid any de-
famation tc the Institute by publish-
ing wrong results”.

SHRI VAYALAR RAVIL:
authority to say so?
s07

Is he the:
Who is he to say

SHRI SHYAM SUNDER MOHA-
PATRA: I am also an ordinary man
as you are. I am only quoting a
letter from the engineer (Interrup-
tions). I am on my legs.

MR. DEPUTY-SPEAKER: But that
is from the file of the ICAR, he says.

SHRI VAYALAR RAVI: What was
the criterion for questioning his autho-
rity> Who is this man? He is a big
cipher.
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SHRI SHYAM SUNDER MOHA-
PATRA: 1 crave Your indulgence,
Sir. Let not tempers be frayed on
narrow  considerations. Let us rise
above narrow considerations. (Iuter-
Tuptions),

SHRI VAYALAR RAVI:
a limit to this.

There is

MR. DEPUTY-SPEAKER: 1 may
say that the whole discussion is riddl-
ed with names, Normally we do not

mention names. (Interruptions). Or-
der, please. Let me finish, Nor-
mally  we avoid names here, .. (In-

terruptions). Why don't you
me to finish my sentence? But un-
fortunately the report itself deals
with personalities and so I cannot help
it. Even so....

allow

SHRI N. SREEKANTAN NAIR
(Quilon): Beyond the report why
should he attribute things to some

persons?. ... (Interruptions),

SHRI SHYAM SUNDER MOHA-
PATRA: 1 seek your indulgence to
say that there has been a grave in-
justice o another scientists, Gupta,
whose case is now before the High
Court. I have all my feelings for the
teaching community.  Unfortunately
they are teachers. One teacher (ries
to discriminate against the other tea-
cher. Dr. Gupta was conducting re-
search and this facility has been
taken away.

1 have to speak a few words about
the employees. Mr. Guha has already
spoken about them. The committee
has said that the concept of society is
a myth. I personally feel that after
20 years of service, ordinary facilities
are not also available to the emplo-
yees. They are denied CHS facilities;
there are no retirement benefits; there
ic no security of service or permanen-
¢y: no right to seniority, no avenue
of promotion to supervisory posts, no
better prospects. My contention s
that it should be part of the Govern-
ment machinery as it is in the United
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States and in USSR, the country
which has given ug the planned eco-
nomy. All the interviews should be.
conducted by the UPSC. Once a
doubt has been cast by a commitee
headed by no less a person than
Gajendragadkar, the appointments
should be left to the UPSC; it should
not be in the pattern of the SICR.
It should form part of the agriculture
ministry headed by hon. Mr. Ahmed
and next to him, Mr. Shinde.

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Deputy Spea-
ker, Sir, the Government had submit-
ted its views on the recommendations
of Gajendragadkar Report on the
12th November, 1972 and the House
is presently discussing the report and
the Government’s reactions thereto.
You are no doubt aware of the fact,
Sir, that in May 1972 one of our tal-
enled agricultural scientist, Dr. Vinod
Shah had committed suicide as a pro-
test ugainst the prevailing corruption
and injustice in the Indian Council
of Agricultural Research. A brilliant
career was thus cut short in frustra-
tion and dispair. But this is not the
lonz incident. In 1960 Dr. M. C. Joshi
and in 1970 Dr. B. S. Batra had
comumitted suicide in almost identical
circumstances trying to protest against
the burcaucratic administrative system
obtaining in that Institute and the
suffocating atmosphere that prevailed
there where the junior scientists of
talent and prospect had no opportuni-
ties to flourish and to contribute their
best to the activities of the Institute.

My friend Shri Samar Guha has al-
ready dilated up on the wvarious re-
commendations of the Gajendragadkar
Committee and therefore without re-
peating the same I would briefly t?uch
upon some of them. The Committee
in its report has suggested that the
ICAR should take the form of the
Department of Agricultural Research
and Education under the control of
the Ministry of Agriculture. The
Committee has inter alia suggested
that the Agriculture Minister should

*Th~ original speech was delivered in Bergali,
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be the President of this new organisa-
tion while two scientists who have
earned eminence in the field of agri-
culture shouid be its Vice-Presidents.
The report haz further stated that a
famous agro-Scientist should be the
Secretary of this Department but he
will not be an employee of the De-
rariment. The Committee has fur-
ther proceeded to suggast there shall
be two Committess under the DARE
namely, the Executive Committee on
Agricultural Research and the Execu-
tive Comumittee on Agricultural Edu-
vaiien.  As regards the membership
of these Committees it has laid down
that barring the ex-officio members,
other members will enjoy a five-yea-
term only.
Now, Sir,
lhese

in the background of
, recommendations and other
findin=s of the Committee which have
testificd the prevalence of unhealthy
rractices heing followed if the Insti-
tute, it is our firm view that the firs
imparativ2 need of the hour is to rool
out all ssurces of corruption and to
rlronse the Institute of all such prac-
ticzs us are now being followed caus-
-z frustratien und despair among the
scientists. It is also our view Sir,
that we will have to ensure a situation
to all the junior scientist working
witiy dedication and responsibility
that they should be given proper
prootion facilities and their work
will be fully recognised. It would not
be out of place to mention that over
the past few years the research scien-
tists of ICAR had becomes publicity
prone. In the year 1967 Dr. Swami-
nathan had claimed that Sarbati Sonar
variety of wheat seed contained pro-
tien and 4.61 per cent of lysine. Un-
fortunately, the field experiment con-
ducted subsequently proved the falacy
of the claim of Dr. Swaminathan so
far as the lysine content was concern-
ed. We have also found that even in
respect of research projects, the con-
tribution made by the junior scientists
is ignored. While the junior scientists
work hard and put in their best to
make a new discovery, their thesis is
always published in the name of their
boss or the Head of the Denartment
under which the research scheme is

a
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undertaken. Not only this Sir, the
glory of making a new break througn
In any sphere of agriculture gets hy-
perbolic praiss in the press and is in-
variably attributed to the Head of the
Departm:nt or the boss even though
both the.e gentlemen may not have
had done anything in regard to that
project and the poor young scientist
remiins in the gloom of oblivion and
his contributions are never recognis-
ed either in the press or by the De-
partment. Therefore, Sir, while we
plead for riore autonomy for scientifie
organisations we equally plead for the
eradication of all sorts of corrupt
practices that may be prevalent in
those organisations. Ours is a predo-
minently agricultural country where
70 to 80 per cent of the population
directly depend on agriculture and
live in villages. Only a couple af
years ago we were talking about gre:»
revolution but our hopes have been
belied and curiously emough we ara

in a  worst situatien  taday. Why
should it be so? TIf we coulg :iake
the result of agricultural research

available to the village farmers and
encourage them to adopt the modern
methods of science we could have
turned the corner for good but unfor-
tunately that is not the case prevail-
ing in the eountry today. Much of the
benefits of research remain confined
to the institute and never reach the
farmer and added to this we are also
unable to develop methods which will
suit our own conditions. This is the
main reason why we find that we
have often to borrow the agricultural
methods which have been developed
cither by the Ford Foundation or the
Rockfeller. Institute or the Japanese
methods and we have to graft these
alien methods to our agricultural sys-
tem whether suit our conditions or
not. We have to keep borrowing.
But if you are really interested to
attain self-sufficiency in regard to
fooderains then something drastic has
to be done. The prevailing situation
in the country is not only difficult but
trylv speaking it is awe inspiring. In
the State of Maharashtra, Rajasthan
and West Bengal we are not only
sufferin® from inadequate supply of
foodgrains but honestly spesking a
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state of famine actually prevails in
some parts of these States. In order
to get rid of such situations and avoid
their recurrence in future it is but
essential that the work of the agri-
-tural research has to be conducted
with far more seriousness than is
being doen at present. And particu-
larly working of the State unils have
to be toned up to achieve maximum
cfficiency and result. But if we look
at the things as they are prevailing
1 feel really disappointed, Sir. You
will be surprised to know Sir, that out
of 35 lakhs of students who go in for
higher education and research only 1.2
per cent of them offer themselves for
agricultural studies. Should we not
have more agro-scientists in our
country to help and guide the millions
of our country agriculturists through
new paths of knowledge and new tech-
niques of agriculture to maximise
production and thereby attain a per-
manent self-sufficiency in matters of
foodgrains? 1 would like to empha-
fise ip this connection Sir, that the
henelils of ugricultural research and
discoveries being  made by the Re-
cearch Institute in regard to high
vielding varieties of seeq do not reach
the poor farmers. It is the rich far-
‘mers, jotdars, and the landlords who
only bencfit from the high yielding
variety of sceds and this is the pre-
cise reason why the rich farmers have
grown richer and the poor still poorer.
It is but proper and just that this
imbalance is set right and a system
i evolved whereby the benefits of
vesearch  must essentially reach  the
rmillions of our poor farmers and they
are not restricted among the richer
agriculturists only.

I would further suggest that in
order to ensure a proper and a syste-
matic study of agricultural science
and for conducting research therein
the Government must consider the
feasibility of founding an all India
Agzricultural Research Service, If it
i= done, T am sure, the problems of
tlie junior scientists who have no pro-
motion avenues at present and who
cannot look forward for a promising
Tuture will be solved to a great extent.
It cannot be denied that much of the
2893 LS—10.
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difficulties of the agro-scientists today
have resulted from the bureaucratic
attitude of the IAS officers who are

at the helm of the administrative
wing of the Ministry. There is no
justification, Sir, why the brilliant

agro-scientists of our country should
not enjoy the same pay-scale, service
conditions and status as is being en-
joyed by IAS officers loday? This
disparitv must end and sconer the
better.

Yet another aspect of the matter
on which I would like the Govern-
ment to pay their attention is the
question of people’s cooperation in the
field of agriculture both in regard to
formulation of plans and also for re-
search activities. Not only that the
organisations should enjoy more auto-
nomy and there should be proper de-
centralisation of authority giving
more and more facilities to voung
scientists to shoulder greater respon-
sibilities but it is also necessary that
people’s cooperation should be sought
and the MPs, MLAs, Kisan Sabhas,
ete, should find due represeniation in
the advisory committees. (Inierrup-
tions). Yes, Sir, this is very neces-
sary. Not that these persons will be
aclually conducting the research but
they would atleast he able to make
the research workers know the diffi-
culties of the agriculturists. It is an
irony Sir, that the down to earth.
cultivators of our country are not con-
sulted for anything because of the
bureaucratic attitude of the officers of
the Ministry of Agriculture and this
is the main reason why our researca
and approach to agriculiure always
romain unrealistic to the present con-
ditions prevailing in our country. I
have no hesitation to say Sir, that our
agro-scientists will also benefit a lot
in their resecarch  activities if they
have the benefit of practical experi-
ence of the poor illiterate cultivators
who may not have proper cducation
but who have fund of experience In
the field.

16 hrs.

Before I wind up Sir, I would also
like to suggest that the Government
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is at present pursuing an anti-labour
policy in regard to class III and IV
end low paid employees of IARI and
its affiliated institutions. These em-
Floyees do not have a proper pay scal-
es, security of job and promotional
avenues. The Indian Express dated
“th June 1973 has carried a news item
which says that because of this anti-
‘zbour attitude of the Government the
staff of the JARI had to go on a Dharna
tefore the Instilute and this was led
by our Congress member, Shri Shashi
Bhusan MP. We feel Sir, that unless
our attitude to the workers of the
Institute under goes u thorough chinge
we would never be able to solicit their
best cooperation and I would suggest
in this connection that all such em-
rloyees he given the minimum need
tased wage which has been accepted
ty Government in principle.

Finally, Sir, it is our view that along
with the autonomy of rescarch orga-
nisations the administrative machinery
must be {reed from all corrupt prac-
tices and the young and junior scien-
tists should he trusted more and given
proper opportunities to go ahead in
their carrier. Without a proper deve-
lopment of agricultural rescarch, at-
tainment of self-sufficiency will al-
ways remain a phony word. Let us
create a  situation where death of
ccientist is not repeated again, where
he has not to languish and is not com-
pelled to sacrifice his life for cradica-
{ion of corruption and for better op-
portunities being made available to
them,

SHRI VASANT SATHE (Akola):
Mr, Deputy Speaker, Sir, the Gajend-
1agadkar Committee was appointed in
1972 with the {ollowing terms of
reference;

“(i) to examine the slatements
and incidents mentioned by
Dr. Vinod Shah in his letter of
May 5, 1972, addressed by him
to the Director-General, the
Indian Council of Agricul-
tural Research before Dr. Shah
coinmitted suicide;

(ii) to review ihe recruitment and
personnel policies of the Indian
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Council of Agricultural Re-
search, Institute and Centres
working under it and sug-
est measures for their im-
provement; and

(ili) to consider any other relevant
matter which in the opinion
of the Committee would help
it to make eflective recom-
mendations.”

The Committee consisted of, as we
kuow, apart from the ex-Chief Jus-
tice of India, Mr. P. B. Gajendragad-
kar, the Vice-Chancellor of Bombay
University, eminent scientist prof.
D. 8. Kothari, Dr. Nag Chaudhuri,
Dr. H. N Sethna, Dr Venkatappiah and
Dr Kanungo. They had also got the
advice of an Advisory Committee con-
sisting of Dr, V. M. Dandekar, Dr.
L. S, Nagi, Dr. J. S. Patel and Dr,
[lup on certain matters

and
and
this

Alter taking a lot of evidence
cxamining various  documents
other things, they have given
Report.

There are two basic recommenda-
tions which arc made in this Report.
The Frst is about the reorganisation
of the I.C.AR. and they have, in
brief, suggested that the [LC.A.R.
should beconie u Department of the
fogriculture Ministry. They have given
their well-considered reasons as to
why they have come to this conclu-
sion. 1 will not go into all that. But
in Chapter VIII, they have given
reasons in detail.

The history of ICAR shows that. in-
1920, it was first registered as a so-
ciety under the Indian Societies (Re-
gistration) Act, Then in 1830, by a
Resolution of the Government of India
it was made an attached office of the
Department of Agriculture. This
continued to be an attached office till
1047. Originally it was Imperial
Council of Agricultural Research and
after 1947 it became the Indian Coun-
cil of Agricultural Research but was
an attached office.  After indepen-
dence, three committees were appoint-
ed mostly known as Indo-American
expert committees in 1954, 1955 and
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1959; in 1963 also there was another
committee which was appointed with
an American scientist as the head.
They made their recommendations. It
was on the recommendations made by
these committees that the ICAR came
to be reorganized.

In 1966 the major reorganization
took place when recruitment to ICAR
wag taken away from the UPSC and
given to the ICAR. A certain auto-
nomy wag given to the ICAR; greater
powers were given to them. Recruit-
ment is one aspect which covers the
whole working of the ICAR. Becausc
that was there, the dissatisfaction
among the scientists grew and a
scientific atmosphere could not be
created and scientists like Dr, Shah
were forced to commit suicide, That
is why, the recruitment policy of
ICAR becomes relevant,

Now let us consider how things
developed afler reorganisation in 1966.
Not only Ministers like Shri Jagjiwan
Ram, the then Food Minister, Shri
F.A. Ahmed and Shri Shinde but also
the others found that selections in the
ICAR had become chaotic. In fact,
after this autonomy in internal selec-
tion was given it was found that there
was more political influence. This is
one of the answers given that if we
accept the recommendation and give
it to UPSC and do not give this
autenomy, there may be political
influences working, But I would say
that the moment it was taken away
from the UPSC and given to the
ICAR, political influence started com-
ing in. The Minister was influenced,
notes from MPs and notes from other
influential persons started coming in.

I have no time, Sir; otherwise, I
could quote chapter and verse from
this report to point out in extenso
what kind of havoc was being caused
in the selection matters in the ICAR.
Because this type of thing was hap-
pening, they suggested, ‘Let it go to
the UPSC which is an independent
body'. The most important thing is a
sense of detachment and indepen-
dence. This has to be there if a fair
selection is to be made. You can try
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for five years and if you find that a
new independent body of scientists
like the UPSC can be created, you may
create that, But let it not be connect-
ed in any way with or wunder the

ICAR because the moment it comes
under the ICAR—today ‘X' may be
there and tomorrow another gentle-

man may come—it is liable to be
influenced by the persons who are in
charge. They have in fact said that
the Minister himself should not be the
head of the ICAR where selections are
done because the Minister is the per-
son who is most amenable to influ-
ence whoever be the Minister. That
is a fact of our political life. There-
fore, this suggestion was made,

My second suggestion is about re-
organization. One is about giving
selections to the UPSC and there came
the question of ons of the charges
about Mr. De. As regards De's ap-
pointment is concerned, the committee
has come to the categorical conclu-
sion—page 47 of the report:

“Apart from this
matter, however, it seems to us
clear that on the terms of the
advertisement, Dr. De did not pos-
sess the basic qualifications pres-
cribed by clause (A).”

aspect of the

Then on page 40 they say:

“We would also like to make some
observations regarding the manner
in which selection to this post was
rushed through, Interview for the
post of Head of the Division of
Agronomy was held on 8-8-71...."

And on 9-9-T1 his appointment was
made. The Minister himself in a
minute recorded:

“l have received one more copy
of similar representationg before the
interview. I had called for the file.
I am surprised that before these
representations were disposed of,
the selection has been finalised.”

Then they say:

“Shri T. P. Singh in his deposition
before the committee reasserted his
dissatisfaction with the manner in
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which the appointment was rushed
through.”

The committee, therefore, concluded
that the appointment of Dr. De as
Head of the Division of Agronomy was
not properly made.

These are the grounds, well-cata-
logued and well-considered by no less
a person than a former Chief Justice
who has no interest in any one here
or there and scientists like Shri H. N.
Sethna and Prof. D. S. Kothari. Does
this report deserve any weight or not?

Another aspect is about making the
ICAR as a Department of the Govern-
ment. If the Americans recommend
a certain thing, we easily swallow that
and follow their recommendations and
accept most of them. But if the
Indian experts give a recommendation,
you are going to throw it into the
waste paper basket, Why do you not
pgive it a trial? Why do you not say
that we will aceept this report? Be-
cause what are the grounds and the
reasonings which you have given here?
In countries like USA, agricultural
research and education is under the
Government as a Department, So also
in USSR. Two different systems. In
Japan it is under the Government
svatem. Are you out of the world?
What about Atomic Energy which 1s
under the Prime Minister in this
country? Why is it that in respect of
agriculture which is the basis of our
and on which the whole

economy
country’s prosperity depends, you
want to euologise autonomy. Then,
mind you, they have said that they

have not taken away the autonomy in
what they have proposed as a new
organization. They have not said any-
where, “Take away the autonomy.”
In fact they have given an in-built
mechanism of how that autonomy can
be maintained. They have suggested
this in paragraph 8 when they suggest
a new organization called Organiza-
tion of the Department of Agricultural
Research and Eduecation, Then they
say:

“We feel that the time has now
come when the Central Govern-
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meny should itself directly take up
agricultural research as one of its
responsibilities rather than entrust
it to a Society or a Corporation.”

This they described as a
myth it is. Then they say:

myth, and

“In order that coordination of re-
search is done in an effective manner
the ICAR should enjoy a status
which would enable it to deal with
the State Govt. and the Universities
on the same footing as other bodies
under the Central Government are
able to do. It would be possible to
achieve this objective if the ICAR
is converted into a Department of
Agricultural Research and Education
under the Ministry of Agriculture.”

1 am only confining myself to the
basic recommendations, I have not
in mind any personality, In fact 1

may say that I regard Dr. Swamina-
than as a pride of this country, as one
of the most eminent scientists that
Mother India has produced in this
field, but as they have stated, scientists
should remain as scientists. If he
becomes an administrator in fact he
ceases to be a scientist, Dr, Swami-
nathan has said so before the Com-
mission. I would very much wish
that Dr. Swaminathan should come
back us u scientist and help research
and guide research and should not
conilinue to have this position as
Administrator, Dircctor-General-cum-
Sceretary. eum this and that and if
we do so, we are ruining a good man
and it will be a loss to the country, It
should be taken directly as a respon-
sibility of the Government. I give
my support to the report. I really do
not understand why basic recommen-
didtions should not be accepted, for
which no valid reasons have been
given.

SHRI INDRAJIT GUPTA (Alipore):
The unfortunate and tragic suicide of
Dr. Vinod Shah was debated in this
House sometime in May 1972, Emo-
tions were running high, quite natu-
rally and the demand was unanimous
for a thorough inquiry and investiga-
tion into working of the ICAR and the
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IARI. After this passage of time, the
results of this Inquiry are before us
together with the Government's de-
cisions thercon. Personally I am 3 bit
cautious about this, but 1 am fecling
a little gratified today. I am sorry, I
cannot agree with my friend Mr. Sathe
with whom I agree on many matters.
And, T find myself surprisingly grati-
fied by my {riend Mr. Samar Guhg's
remarks today, because, I was 3 hum-
ble Member of the Sarkar Committec
on the CSIR and very trenchent re-
marks were made by Mr. Sumar Guha
on the floor of the House when we
were discussing the Sarkar Commiittee's
Report. He vehemently stated at that
time that the report should not be
acvepted because it was a motivated
report, it was being drafted under pre-
ssure and so on and so forth. But
today I find him here pleading that
this Sarkar Committee Report should
be accepted in toto and whatever lap-
scs  there are in this report can he
made up by following what the Sarkar
Commitlee hag stated. And then he
asked: Why did they not have the
courage to do at least what the Sarkar
Commitice did in respect of eertain
things.

SHR1 SAMAR GUHA: Because that
provision was not thcre. The CSIR
Committee was not constituted of the
scientists. It was an admixture of pali-
ticians, administrators and a few szien-
tists.

SHRI INDRAJIT GUPTA: 1 quite
agree—] am not saying that the Sar-
kar Committee was a perfect Com-
mittee. But, Mr. Guha is not right
when he said that there were no emi-
nent scientists on it.

SHRI SAMAR GUHA: 1 said that
there were a few scientists. It is on
record of this House that a report was
first prepared and it was completely
tampered and I produced that and
Placed it on the Table of the House.
That was on this basis. That report
was changed under pressure of the
(i‘-ovemment. That was my conien-
tion. T placed the original document
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on the Table of the House which is
on record.

SHRI INDRAJIT GUPTA; Uninrtu-
nately, Shri Guha gets provoked
whenever I speak. I was hoping he
would get over this habit.

SHR] 5AMAR GUHA: I only stated
the facts. Why shou!d I get provok-
ed?

SHRI INDRAJIT GUPTA: Whep I
spoke on thal vecasion ] had  eom-
mended tc Governmunt that certain
aspects of the Surkar Committee’s re-
commendations shou'd be borne in
mind when this matter of the LCAR,
is looked info.

I was referring to the aspects whizh
are particulaily directed at ensuring
the autonomy and the scientific atmos-
phere of research institutes in our
country. 1 do not say that you zhould
equate the C.S.1.R ., national lahora-
tories nr the LC.AR. with the Atomic
Energy Commission or the Defence
Science set-up berause those two are
on g separate footing, as far as I
understand them, for obvious reasons
of security and so on. Bul, in this type
of organisation, I have said at that
time and I still maintain it that to con-
vert this simply into a Department of
the Government would mean the
death-knell of scientific research in
this country.

Now, of course, Mr. Sathe and
others have cited the cxamples of
other countries and o on. I am nrot in
a position to discuss what happens in
the U.S.A. or in Japan or in U.S.5.R.
because we are in In'ia and I am con-
cerned with what gocs on in this coun-
try and not in othe. countries. Hcre
I am not generally in favour of gov-
ernmentalising—if 1 may use that ex-
pression-—those  rie reh institutes,
What was this 1. C.A ™ suffering rem

actually? Was it :uffering from in
over-dose or urd-i-'o o of bhureaucra-
tisation™ Unfortuyo . Governme-st
was responsible for this. For many

years, they could never make up their
minds whether the I.C.A.R. should
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be autonomous or not. Its autonomy
was limited in various ways that the
Government sometimes said that it is
autonomous when there was a ques-
tion connected with the problems of
recruitment, promotion and so on. But,
when it con.es to the overall adminis-
tration, we were told by Government
that the government rules and reguia-
tions would apply to it. We cannct do
anything about it.

Now, I find from this statement
which has been laid here on the 12th
of November in both Houses of Par-
liament—it says:

“The basic rationale was that the
traditional practices of Government
may not be the most appropirate
ones for a body primarily concerned
with the purpose of promotion of
Tesearch. However, this has been be-
lied i1 practice for two reasons as
far as I.C.A .R. is concerned. First-
ly, in terms of its administrative
links with the other arms of the
Central Government and in terms
of financial procedures, the I.C.A.R.
‘was treated as an attached office of
the Ministry of Agriculture.”

This is how it was being treated in
fact.

“Secondly, even in regard to what
may be regarded as the internal
management, procurement of equip-
ment, stores, construction of build-
ings and so on, the de jure autonomy
wag eroded by application to it of
.all the relevant rules of the Central
Government mutatis mutandis.”

So, if this belated admission of the
Government is true, what we have
atways suspected is a fact namely that
the ICAR from the beginning had nei-
ther the basis for being properly uuto-
nomous or the benefits, if you like to
call it so, of being g full-fledged Gov-
ernment organisation. I do not know
exactly how to describe it, but it was
a sort of hybrid thing without a well-
defined basis.

Now, the Gajendrapadkar Committee
hag come out very strongly in favour
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of its conversion into a department of
the Government. I have very great
respect for the authors of this report.
I am not a scientist, and, therefore, I
fear to tread into those places where
angels fear to tread. But I must say
that I do not agree, and for once, 1
must commend Government for not
having accepted thal recommendation,

But what have Government done?
They seem 1o be in two minds. A kind
ol uneasy compromise has heen
brought about by saying that the
ICAR will be retained as an aulono-
mous body and also along with that,
a new department is to be created
under the Ministry known as the
Department of Agrictultural Research
and Education. The idea, as I vnder-
stand is that certain administrative
support which the ICAR lacks in its
relations with the Government is to be
provided by this department aciing as
a link. I do not know actually how
this is going to work in practice. It
is for the hon. Minister 1o cnlighten
us. Secondly, I am feeling a bit un-
easy because it seemg that a very im-
portant part of agricultural research
activity, namely international colla-
boration is to be made the direct res-
ponsibility of this Department, if I
have correctly understood it. If that
be so, I would also like to know what
guidelines are going to be laid down,
because in my earlier submissions in
this House, I had particularly pointed
oul that in the ICAR and IARI there
lad been a very sad experience of
things which had been happening,
unider the plea and guise of Liinging
in foreign expertise; all sorts o! =o0-
called experts from various countries
had not only been brought in but had
been put into positions including even
membership of selection committees,
let alone other vantage positions. in
such a way that our own Indian scien-
tists were in many cases feeiing re-
sentful and frustrated because of the
privileges being given and the powers
being given in many cases to those
reople on the ground that they were
foreign experts. I am all for interna-
tional cooperation, but the guidelines
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for it should be laid down for this
new department which is being scl up
now. A lot of fishy things has gone
on in the name of foreign expertise, I
kave no time tu go into some of 110se
things which I had listed last time.
But from ine point of view of scif-
reliance which is the most important
thing for us in the field of agriculiure,
beeause it is really a hattic of survival
for us now, it is essontial to see that in
ithe name of bringing in foreign exper-
iise, nothing is done which hinders cr
frustrates our advance towards sclf-
reliance at as early a stage as possibie.

The whole essence of a scientific rc-
:search institute should be its flexibility
in structure. 1 had argued last time
ihat if that flexibility had been there,
this unfortunate situation woulgd not
have arisen where Dr. Rajendr; Pra-
:sad and Dr. Vinod Shah werg as it
were pitted against each other as
though they were rivals or competitors
1t is not a government office or 4 gov-
ernment department  where peonle
have always to go in for examinations
and competitions against each other.
This is a scienlific institute, and the
extraordinary thing was that  bLath
ithese scientists, young gifted scicnlists,
Lad practically the same gualifications
snd here was ap institute which could
not absorb both of them, which created
a situation in  which both felt as
though they were rivals to each other
and competitors to each other and end-
cd up with one of them taking his life.

This flexibility of structure can only
ke ensured, if in the wordsg of the
Government's statement, if they really
mean it, greater autonomy and flexibi-
lity in its operational management
.vocedures is laid down and a new
personnel system is evolved which
does not involve recurring applica-
tions and competition among scientists
themselves.

We found some malady in the deci-
sion-making processes in the CSIR.
‘There were some cemplaints that it
wag not being broad-based enough;
Younger scientists were feeling frus-
lrated; they had complaints =:umst
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the senior scientists; they felt decisions
were taken without their being con-
sulted, without their being associated
vith vital projects, and then all tLhe
credit was taken by a few top scien-
tists and so on. We have made some
recommendations,—I do not laow
what they are werth—in which we
sought ty remove this feeling of “rus-
tration by making the whole process
of association and consultation within
the Institute much more demooatic
and broad-based. 1 see Government
has come forward with acceptance of
some of these things in principle. As
fur as I am concerned. [ welcome
them, provided these things are actua!-
ly concretised, defined and properly
implemented.

There are certain omissions here
aiso, very serious omissions. Sowme of
them have already been mentioned! [
dgree with those points. Thers was
nothing in the terms of referency to
deal with those things. So one cannot
blame the Committee about those cuses
of irregularities, about 500 or 900 ¢com -
Plaints actually represented before the
Committee, being lefi undecided. Bui
the Committee should have ruled them
out by saying that these were nutside
their terms of reference, sy they did

not propose to enlertain them. Theyv
did not do that. I am not blaming
them for that. A situation like that

does arise. But having heard all those
complaints and grievances, they sy at
the end that hecause their termis of
reference did not cxtend to that, there
was nothing they could do about
them. Leaving the whole thing hang-
ing in mid-air like that i3, I think, a
very unsatisfactory state of affairg »l-
together. 1 think Government have
the power to come forward and take
some decision so that these cases
which have been put on record are
at least looked into, investigated and
disposed of in a satisfactory mannec
by some independent agency oulside
the ICAR. This is essential.

I find that the Committee have sug-
gested some improvements on the pre-
vious system of maintaining ocnfiden-
tial reports, but they have not gone
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es far as we went in the Sarkar Com-
mittee. I have no time to make 4
detailed comparison between the two.
Fut I would request Government to
look into this particular matter care-
Iuliy. An atmosphere wf secrecy can-
not prevail in a research institute n
terms of the performance of individusl
scientists. It is not a government de-
cartment where that type of annual
confidential report is prepared in sec-
ret, kept secret. Such a thing in a re-
search institute will be absolulcly the
worst thing possible for the scientists.
Here the whole idea is to make an
zssessment report, an cvaluation re-
rort of the scientist based on his work
wiich is first prepared at his own
lavel, then the Director and  olher
pevple add their comments, und if
there is a dispute over it, the matter
can be discussed and then the tinal
zssessment or evaluation is made of

Tis work.

About the grievance machinery,
~-hich Shri Samar Guha mentioned,
1 am surprised there is nothing here
about it. What is to happen to all
ihese employvees? I am not talking
only of the scientists; there are a whole
lot of employees who are called Re-
search side staff of the ICAR. They
have got myriads of complaints about
promotions, service conditions, leave
facilities, salary scales and so on. But
there seems to be no mechanism to
Jook into these. They complain that
in the ICAR they have no way of
approaching the higher authorities.
Therefore, I would like to know whe-
‘her Government are contemplating
some machinery, not, of course, on
trade union lines, but some grievance
machinery, some joint machinery,
come kind of Staff Council or sume-
thing of that kind whereby they are
ahle to ventilate their legitimate gric-
vances which can be disposcd of ex-
peditiously.

1 hope all these things will be 1nok-
ed into and some general improvment
brought about in this way.
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SHRI INDER J. MALHOTRA.
(Jammu); This Report has two main
aspects, one concerning the very basic
structure of agrictultural research in
the country and the other, which is a
matter of detail, which deals with
some irregularities committed iy the
past in promotions and other things.

Now, before I take up any other re-
commendations or points mentionea in
this report, 1 would like to gn on
record to say that I would like to pay
the highest tributes to our agricuitu-
ral secientists in this country, hecause
they have reallv done a very good
work which hag enabled this country
to achieve a major breakthrough os
far as agricultural production is con-
cerned.  So, let us niot approach this
problem with this thing in  mind,
namely, that everything is wrong us
far agricultural research in this coun-
try is concerned. Let us, be morz ob-
Jective about it.

I know, and 1 ca;, recall the year
of 1959 when unfortunately Dr. Joseph
of the Indian Agricultural Research
Institute committed suicide due to
mere administrative frustration. At
that time also, it was promised by the
Central Government that they would
deeply look into the structure of the
whole agricultural research and the
atmosphere prevailing in our research
institutions, Even today, I weuld say
that the most important thing is the
atmosphere which prevails in our re-
search instiutions. As Mr. Inirajit
Gupt was saying,—I would like to sup-
port his argument—it is very impor-
tant that our scientists working in the
research institutions must have full
confidence and full freedom in the
work which they are doing. It is
rather the duty not only of the Indian
Council of Agricultural Research but
also of the Ministry of TFood
and agriculture from time to time to
look into the factors which became
respensible for the deterioration of
the good atmosphere which was pre-
vailing in our research institutions.
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16.37 hrs,
LSHRI K. N. Tiwary in the Chuir]

1 am sorry to say that the steps
which should have been taken much
carlier were delayed, and the result
1s that even today we are facing cer-
luin types ol lacunae which cxist in
cur research institutions and also in
1he LCAR.

Again. when we talk about the
ICAR, 1 would like to say that tie
Indian Council of  Agricultural Re-
search, whosoever had becen its Direc-
tor--whether it was Dr, Pal or Dr.
Swuminathan—was Euided under
their eminent leadership, and the
sadlan Council of Agricultural Re-
seurch was set on proper lines. As I
was saying, it becomes the responsi-
Lility of the Indian Council of Agri-
ctultural Rescarch to see that if there
r.re cerlain lacunae which exist in res-
ject of the administrative procedure
whica are hampering the work of the
seientisis, especially in the Indian
Agricultural Research Institute here
in New Delhi, I will say that the
Indian Council ol Agricultural Re-
vearch 1o some extent did fail in its
duty to point gut all these things much
carlier. But I am quite confident that
Dr. Swaminathan is a capable man.
He has proved his abilily beyond any
doubt in that he has made a major
contribution to achieve a major break-
through, as 1 said, as far a3 agricul-
tural production in this country is
concerned.

AN HON. MEMBER: Singly or col-
lectively?

SHRI INDER J. MALHOTRA: The
whole army fights, but it all depends
on the General, what strategy he fol-
lews, what approach he makes and
what atitude he has got towards his
work., That is why I say it is very
important

S0, I would like 1o point that the
basic thing is, how we approach and
what strategy we have to adopt to put
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our agricultural research on a sound
and better footing.

As the other friend has alse point-
ed out, it will be a great folly, and it
wil] amount to suicide if agricultural
research is converted intv a govern-
ment department. Why were we
faced with all these difficulties in the
past? It is because there was tou
much of administrative intlerference
on the part of the Ministry of Foud
and Agriculture and on the part of
the non-technical officers who had no
technical background and whe couid
not appreciate the difficulty of a parti-
cular agricultural scientist or of a par-
ticular research worker, That is why
it was thought better that the person
who heads the ICAR should ulso get
the status of the Seecretary to the
Government sp that he should be able
to take independent administrative
decisions also. Mr, Sathe and some
hon. friend were mentioning that in
the United States of America, Agri-
culture was under the Government de-
partment. To my knowledge it is
not. I happened to be a student in
the Uniteq Stales for four years and
Agricultural Research in the United
States is still the entire responsibilily
of the Agricultural Universities. We
should in our country take certain
steps to give more freedom to our
agricultural scientists. What happens
in the United States? The University
allots a particular amount for a parti-
cular research project. That research
scientist is told: Here are ten thous-
and dollars. This is the target and
this is your project, you take this
amount and spend it the way you
want. This is the amount of confid-
ence which the nation places in its
research scientists. That is why even
today we have to look towards those
countries in certain areas of science.
In our country after 25 vears of In-
dependence, in an institution like the
TIARI], a particular sum is sanctioned
for a particular research project in a
particular division. Now (why can't
wp place more confldence in scientist?
Why should the head of the depart-
ment of the scientist himself once in
every two months or three months go
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before the Under Secretary, who re-
presents the finance department whe-
ther this type of equipment is requir-
ed in that project or not. Unneces-
sary queries are being made and that
is why we are not able to achieve the
results which we should have by this
time in the field of Agricultural Re-
SEaI‘l:h_

It was rather unfortunate for me to
listen 10 some of my hon. colleagues
where they tried to bring in one doec-
tor against another. 1 had been asso-
ciated with the Agricultura]l Research
Institute. and so I was associated with
the ICAR also. Therefore, I can say
with confidence that everything is not
wrong. There had beepn certain faults
committed. What is required now is
that the relationship between the
scientists and the administrator must
be categorically definedq and decided
by the Government. To what exient
you want to give finance, administra-
tive and other powers to the scientists
so that with complete freedom and
with complete confidence he can give
the country what the country wants
from him? It is rather unfortunate
that we bring in different persons who
are working in the IARI or the ICAR.
1 do not hold any brief for Dr. Swami-
nathan, 1 happened to know his
work. The whole nation knows his
worth, He is known as a Scientist of
repute in the whole world. How can
our nation ignore his capabilities? In
this report there are certain things
with which T am not in agreement.
Lastly T would only draw the atten-
tion of the hon. Minister again that
there is a good deal of scope for im-
provement especially in the atmos-
phere existing in our research institu-
tions. I am sure that the Ministry of
Food and Agriculture and the Central
Government, as a whole, will give due
thought to this problem and try to
take steps to improve the atmosphere
in our research institutions.

oft wze faardt modd) . (vaifr)
aamfy 7ded, @ WA ¥ Aw A
W UF g arErT AT 71§ 93
771 & f qa1 Tvo fad wmET W1 AfA-
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TE =g A 7 Fqy fEv (Y A9-
& dmfas #1 gy amfaw
AT ¥ ATg 2mlE FEEr &
fatg  smewgar & alavagd
F1 52T gEr ?

qa 5t fogmas 2 avFr 70 349
J T wHe Bt A ATHITAT F A
=rfeaar agfegr | Ay § s
TE F AR, 35 A9 0 agfey THEAT
F qvEr, I99 TEusET AfwlT F
famior foam

TRl 1 femin Fv7 § Tw 29
F T W% TRIW gaw fzmoanm, o
#@faq 77 faarmar | wR2r 7 g @ran
2 f& 7z g3 mAs AE0 @ FFAT
oy g 57 ® dafaat &1 fowrem
g 1% =7 & arq »afmafagar a+q@ w2,
a5 ara faT ® Fadfast 1 fowras
= ~a & arqg 9zvm fFm mar, 0w
qrRA e H afafa 5 Ao sawdan
T WeRl W oAE A 7

weg w1 § wfafy & fawf
HETC A wEEET T &1 | W g,
yesarfaere mvaw Afafa & fGwrlq
T AT TE H AT ST arAr g AT
T A7 #1 ®EA &7 T9F & &5
mifaa 331 ar 1 afz o4y afafa 7
faarfort & s o atg 1 =TS
far spmm,  FAT ATET FT O 2,
&1 & g0 A 78 weamAfag gawa
ST Fravder av &€ worary arfaq
AT 3 fage wfafagt €1 maedm
AT SLEET ST FIAT

awrafa wgrea, fafa & f9E 10
wE % g 7 A @ | wfwla
F foqiE #1 a1 927 T A F A
za 1 5fq 7 wgieg 97 4@ TAl
asT | A4 wEE 7 T WA T



305 Reorganisation of AGRAHAYANA 7, 1895 (SAKA)

farar ar f& Y 1200 912 T § IT
@1 ofsqs afaq FdwT & sfw 9T
A | AfET w7 7 7 W GrA
DFAHGFNTE L 77 5T @3
f& Mom  [prdz A8 FAm |
Fqoar Srgar g 5 sw @1 F1 famio
A FUW 7 Al AF A w0 AFY
Z 1 %A TIETF[ QAR ZTFT FT A
w1 2 fF afafa & qro 9 i Fe
day fFawr § ol w1 wag ¥ 32
AIE  FATAT AT | qE W AT TET
o1 T & % 37 qve F1 Fq A 7
EIFATEH  GTTIH FT TEIEA @Y G
g @1F 7% faafsqar  wom afsd
FEHAET § A1 A £ w9 & ard #
frafsaqi 1 afaFre 418 &1 781 g
g wgar g 5 dat wgiem @ @ A
=ez %X | H At wgar § fr gfaaT
afeqs wfaw wdwT ¥ grn w4 A
arfzg | Gsfafa=fea foama HdmT
ot gy sog w1 fawdfor #5191
Afex afe me a1F a7 9% g9 gw
g a1 a1 & Ak ¥ gz &7 04
FAEA | A H w9 N T oW
A # gag F favary & Aifag | @19
1 farg ate & 757 @17 Arar & gq &
=96z AEE1T ZHIL ArAA AAT F1f2a |

FEO 71T 47 g 5 7amfy wgea,
afafy & fawrfon £ £ f5 zfe gagam
afvag #1 a7#r7 F oF s & ' H
qATAT SE 1 T & qry § agiay
ARG &1 WANT @Mrfaw g
amfas sy qfwg gwFT &1
A AT AA gAY
TETE Wl & 1§ oY srEeE
THaGE g e @ owed § & quAr
TR g fe wemn fF A 7 oqar
THI AN 7 wEEATr @ ORAEET
FH FR A, w0 fAaEl s oaw 9
T R 7§ g ® AT

paper basket.
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frafeat s s &1 7 Far Gy w2
A fad oo €1 %7 0% arfas 7
oAl @ &A1 9¥r ? # mrEmEr
e g, e afar ardfeee 7 fag
WA g feq | mre A vaer
gt 2 1 AR qIFIT FAA™W UF
AW AT TE F, U F afgeq 99
W@ E 0 # g gt § e
aRrEAT FE e 1 Mfer gt
Afra> migfree garfao owma AR s
W T AT 5 7p F-—zwfAw wE fE
qFeAE 78 ¢ —fF 3% Fm o
Ffagedaagi 21 = 74¢ @ wfar
TATE 97 99T 47 Erdr ) o gazrey
HET AT Z TE 4 | ZRIC A1AaE
amfas &8 Fw97 TA=T § HfFa v
F w71 & 17 Ay 7% dafawi o Fer
Z 1 & famr Arw fqo qF @wrETT 97
& UF A W IFT FIAT AEAT

“It has been discovered that a
scientist serving IARI has been pro-
ducing scientific papers at the rate
of a paper every 12 days. In 1942-
52 he produced 20 papers, in 1952-
62 19 papers. In the next five
years, up to 1967 it trebled. With
his position rising in the division, he
produced 160 papers in the next five
yvears. This makes an average of
one paper every 12 days.”

arrg faAi 7 oF quv ! wEr avf
FE Favfaw wfawr 41 gdr 3—

SHRI N. SREEKANTAN NAIR: I
can write one paper every day.

SHRI ATAL BIHARI VAJPAYEE:
But that will be thrown into the waste
I am not talking of
those papers.
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gas1 79 ag & f& qfqac wigfe-
W@ %1 #eg ¥ 997 fe@ soa g, S
fos @@y & T gzrEAr & s
& Afea a7 3 = faar smn, A
TOAT ST AT 2 1 - Fn gEa gfAqm
fawfra 21 wxft ¥ ? T zEA
gmfast &1 Semes (w7 o731 2 2
# awear g fx s A fa'—n_f
FIA ARG WT TH A A1 AT AT H
™| |

F o3 FHI A1 (9 & wzea
g\ T A Fe aasar aferr
T a1 faqm g1 40 a7 A Ff
ATARIT ZTEA AT ARG Z 1 maT
s uAel &igwma @vaTv & fasm
F ®9 H I« GEA F AT T A AT
ot mfys FEF F17 2 7

uF am fafva 2 fa agr siw-
fagar #&t 1 =fgo, fagleal @
gigsT g1 g1 Tfgn, a8 #17 81
wifasi & dtg 7 W=y &Y wrEer
g wifen |, fa=r %7 @iw a37
WA gEY FifEm, @ W9 97 W
¥ IRF  FAA FT OF I FAT
afgg

F ot ggAm T T wewA g (%
oF Farias z0% Faifaw & f753 agi
FTEFETE | BT TIH XTA A S0 P
o faeg mred @ 9d fv mfar awdr
F T W1 gAAr mEag a4 v ¢ oaur
agi a7 fowmoy avram & #E@w
FT AT A X T o@T 19 9T
v A AArET o5 2 A s e
= fndae f 7 pard cwemm
gerd ug qfve Ted aads e
agi Teatt g sfer ) fEv wfa-
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wut & fag jarw g awdt 2 | AfpT
UF AT &Y 200 9T 5T & ¥ forg
FE 9Tz T g afey, @@ W
®T HIFAAT 'ﬁTlT |

¥ oFgA oWge 7 of —-

Something is definitely rotten in the
kingdom of Denmark.

TR yAEYE G ¥ 9w 359
AEl g1 9o fadie Wz #T -
T H T 0w faies & w0 ¥ amy
TR | W AW T §w fowr &
qF, §T GEATH] AT GATK FT A9, 0
UF FAfAE & dqer w7 oaF A &
A g 7 ag afezrT sad 78 soa

afew 1@ o g€ aant a7 7w
fawrfrr &1 93 *¢ f& fowr dorfrar
A w4 Ieafeudl & Aoa a1 fev ITE
ak ¥ Wt g fagfwr s
@ W F foo dmr ow@r &
TEAT AT OF AAE F7 fawm =T
AT & | T o TAETLHT F1 fOE
H TErd ¥ & oad A mdr @ ?
IaF! folE & a1 & ag 2 fr 3@
fead &1 wd wff war & .. ..

it R fer (faag )
TAEHT HIET FF FAfAT F ATAT
IMC T | wE R SR FT I
S A awTaT s arfRe | Y
FAfeql & ITTAT THo! Farar T |

oty fagrt awwdt o gae
FATAT SR AT W OF o 99 2
frg et dmifrs ofa & & & wc
38 7Y ¥4 fran 8, wfs 5
fray & a1 saxt gugar #r wwr
wrfgn 7 Wz g3 2rd fao oy § @
I¥ 9% =i T«F T owAwA TG Av
=rfgg
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ol §FAANT WA ¢ A fAArq @

®1 HT @Y. ...

=t wEw fagrd awwear ;w9
PraY &1 M 7 FTAAF F 97 arg 73
Zar #n Az famas 4df & 7

st aatT wedrA 93 AiEfee
FT AFET & |

it meat fagrt aroa 0§ W)
sit Feqre # formr gorr & 2 3 71 £
399 g ¢ fF ww@ar aFmr & ar
# o1 grar fwar M @g @@ 930 &%
a1 | @A ag ar 5 qF sFar wser
g1 ar fF 3aE @A F a2 3w 9
T AT g AGH | AT AT HIST FH
frar % gaar ATCF 7 7 fpay
T8 7l § 1 #fea Faa adw @
A0 war aarfan mEEA & gfaw
F gasy  meAETr A1 AT Fifzo
g g1 A1g wag aREl & q fRET
F1 71 7 FL ar fway & fadg | &g w7
aarfaet &1 za 1T KT JIET AG FA0
Fifge fr mifesre & Jeadi & ardir
FT g% HIT 57 A9 F1 Sfqer 711 1%
farer &

it arg Tw faut (Frmie ) 0 93T
¥ adzTery fugrd g7 T9f @1 99
2 nx Frfaw fao oz ¥ mewzan
& HIT  WEHGAT F74 T 939 TZ T
v grg o faa § 71 37z #7F o@F
41 | oF a1 7% oY fF ¥1 73 darfasi
17 fpg ang & § #dr 74 & w7 ga%
EfE I ag gaa ar f£ 377 &1
IfFaT § T fav 1 F97 FE7 AT
o1 39 g ¥ FRAT mzar Fr Sae
g1 3AET 1 92 forwraa o 6T
TR fmm i N ag I Ar3g g3 W
¥ faar 7 vé% 7z a1 fF 378
WERET FIX F1 FA FrFAT T |
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gH AMAA H WET & | AU AT
asT AT g | HAAA & a17 Mg A7
AT ATT JFEIT F g5 97 qIq faare
34 9T sm@d fwqg 1 #ifE gardr
ATHIT OF AFATAT ATFT & A7
F sfafafadi &1 aEamt 1 Fearq
FIA! , TA AEH IAT Ig FHE AT
® L TH FHI T FAY 9ZFAT 97 A
fEar #T mwaAT fae £ a1 3q
FAET F T3F AG BT 4 I H OF 41
Zafsflazsraes i Iad
Al FF FEA TG § IAH 4T AT
g7 gz IR A% TR A 4r fF
nargaza F faalas gorf 4 0 are
7S 0% 999 8. 37 ¥ #10 Fe
arawi d? e A FEL aal & g
g gfggza a1 o RS @
gradl | T4 FEI X AR gIT W,
faw oF odaE q w7 FHE A1 FAE
farer & Feqror 1, JT0 A, WA AT
dardt g wify & ar7 F oAt wrzfzeg
Y, faa #r fa% = a97 9z 717 g9%
mAdwE gzEar & fEar g

frad & 7% 2fsa g13 &1 Farfas
uF Ffzafes § # gaT gaq (F#40

A 7T W T R T7H &1 AfEa
wrea fra=a av @77 ¥ fAq 0%
fage  AYMET AT W Z O WIEAA

fraza famzr & a1z Y 37 90
ga+ frar AT & A7 37 w1 (rarai
% aF=rm w2 1 AfET dar fF
#3 Far 2, weAq fraw 79z #%
Zfrg &1 37 2fF7 ¥ 7T 39
arefezg w2 a5 F fv ®Al 93
3% & A7 39 anifesza 7z T
g fragare i 2 =z W freda
oi& #Amifrrg g =wafas g
w7 grqr # 37 frwifas €1 fraey w73
% fag w1eg 77 gu & 1 darfast A
FHEG qzET £ 1 IA F ag-faany,



311 Reorganisation of

[ arq Ty fral)
afward M7 faeqifaan g & 1 fafam
faari 97 g & Frawwm ®5F 37 71
awag e A 2 fras ¥ ofoormi
®1 a4 w3z frar e 2, 9 fF
7a areferza 57 0w 0 &Y w0

At WE T 797 97 # fraw F arv
q S Aga A AF fadl), 3 wgaw @
F A& A1 sEE IR oqAT FToar
7 faar azr w7 fzar oo
fera faar fr & <adww wgga w7ar 2
N7 37 frafn § 7 mevgear 57 =y
sifen ) @1 mwar 2 fF faely wrfr
STHITH T A7 F forwraa 81 7 a7 0w
qRHT ARG R A E R T L
g1z & fan A wweEd g n¥
A g4 a2 fEAT 9t day ¥
¢ H g g1 oawAr 2 pfar A
@A A T ogmT 77 2 anife
FE AW AT AT A g
SLEIR T € e tn AT AT
Fva atfEe 0 o w1 faer
g fmow g aeferz =t Tt
A W wEr T omIifewma A A agy
EFEA T & IH FT T 2 R aTw
F 39 T FT Fq1z % =77 20F FEw
CEL=CAC - A

& fadza F7ar @z Z 7 ofa
) oy, 39 %1 foear 717 39 7 qrafag
o @At F fau F99 THRTIFT FHA
g ugmrg ogif=) 74F 124 F Ay H
% Fafear w77 49 & 1 Ao
FHE A Ffa FEdT A wie fad
faw ¥ ms ¥ @ § omga @
faeifvd %7 41

¥ madg azeal 7 ea1d o4 7%
oY famiam wgar g frogw? W W ooF
agra pfa s 1 gar gu g, foa
F1 T8 q2H HIT T A AT &, .

wt eEw famd awedt - A
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qae faq & weaew §

i g uw frut -
& wema g, o7 zq fam we wmvar
WAET< &, fomkt & adtawar F
T AAAG FIETF ATHT GEGA FI
SET £ )

AT FEA WG THEEET T
u3 a%F WIg weAafvw s &
1 o\ Y g F o fwaAr
frared #1 meggs fam 2 7 & =7
¥ oqdqy FE=A faz 37 F ¥ F9
T aw A fgd a1 omemma 9w
F IAX T ouw & ‘a5 urm@Id
a% frad, oaFww, vamivs Oz
Zfem’ miv gt & “wrnfeafes aw
fevess @ wf Ao To WTo UFT
g7 ﬁf'{'v.':ﬁ“i mio Hie Te HTo
BITT WIT FY nar afzar erew =g
wf & fom 1 g & =8 2w, fa"#
gfa & fogz gm 17 sar 2o o £,
T gt AT FIH AEA £ |

e fAm g7 mew & f59 @Rdm
FTIOT &1 MEe Ao To HTe &
FFaTI= A1 wlaw 79 441 &, @ (7=
F1 i a1 framai T samar A @
g% {747 07 BE- 19 F1 OTATH
1 g1 aFar 2, alww oo & g4t gzasi
&1 Au(-ad A7 TZ7 grEavE | 99
ot @ f& At sezsfie e 7 0w as
A7z o fmar ¢ 1 oz fqe § T
FrFrT qat fefas fag €, 7 07 fefasm
adt & wdranT Y fefism fag ma g

@y glq wam F 3 A& e
& &, 3% o 71 =7 faaw faar mar 2
& garx aw 7 fg o =+ famg
w1 g1, ewrdr frad mEdEsmeT §
FHUFS FAT EA ATfed, WEe d@lo To
wiTo, WA &fEar fad wEigazy A
Ffw favafaasr 71 £, 370 7= g
agfezm & i@ Fmnfeama &1 @
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ANE ¢, AT b g fEar w@w )
I SAASANT F1 agd €I F ZHTQ
o ¥ faar qar & ) @fwa wi
7 7 wrgAa feaid 2dr & @ wreAa
vefafaefes gz @9 #ar 21

aa qoft & f7 wreA Fwre F @
zfaem A &, T Fa7 aFZ0eFT
Tt @ fasifeort &1 o & @y g
#r 7df frx a7 3, afer o wdom
ATE T &1 FTEE w1 ot earT
dvaygrfaaaa a1 & quaarg &
avHrT & 7 fAorr 33 gaT B o@w
faoiqi &1 Frgifrad 75 zaq =g
o F qfTorrat F1, AT ALE AT
F1 75 $ad fFarF F947 AF qgarar
g, arfs g 7w ® gfq #1 37T089
T3 W17 AAFL F [ATET ED0

AT W |/ ;o ATe WIvo ATEe,
Aio To HTo Hio, ATA-Zf2aT TIFA
Trzar A gfenw 3¢ foad ger-
£z mifg A1 o AeqrT , F FA0iAST
¥ foeft 7 #9 adl 1 2a7Tais | AT
wravEa g §eEgz w7 grd
R gATAT WA E, THH FAIL FE
T3 a2 arfast &1 faar 7ar 21 gwre
dqfaw g & a3 wma ga W
difa®i # goeT S T § )

fowaT |1, 33 AT T 2732 A1
o &1 Ffw 7 gwre feei F faa
73 ¥R @ 2 | qfF 77 qardE-
Hew aw w7 & v E W A7 1200
Frefror wreft oft g€ & W T W
FT FTH &F T2 | IW wA A O
F 7 gvE § @ife s w1
mqigz FA & fad oF fiF A
wmer fear & ww drzw ¥ fea
uaizien frad feftegEa ¥ T
& & I | g F T M FT R
o Fm fT & s=a @
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oft qTAqdY T qgF AT 47 war fF
g Jo dto mao dto FTOT qfff’.’??.\q
Fr gadziza fF7 w4 7 Agwa AL
& " 3T "o § grarardt gy anfam,
afer fee ogiv a1 5 a8 #1770
qre o7 Hlo &1 FAT AT 1 To AT
uqo Hro &1 1 arT T & frgaw
FEE | AT A Mg 0F 1 go
flo THe Hro Ty sqw 37 & 1 7
FIHFA F77 2. 799 o Arefi £1 Forwra T
Fidt 2, AfFT zT EAAT ¥ T F UF
difmr 37 & & 7 THT
FaifF AfaurT & grer 3961 nF faforer
w1 frar war ) i gw oanF
§6 ft 7, FfF= farm 0 0 o Tas
dto ¥ fasrgz w7 fagr, 77 o7 o1q
A AT A TB A AN T AW E
A et frard Hz greT 1 1% fasraoa
F7 g% (wfzargs &7 7974 £

arzfezza 1 T F1g FATAT I,
JZ UF [5G I T A13 ZA0 | TART
FreaT w5 zio ggfz= gm0 S
#1% Wt Z1T 32 T Ar=AT v, fAan
aradty xzeqt &1 forwrga agr AT

g gWh #1 31F 2 v gw @3 Am
Frzfrza Y 17 g-gare. wigfen—
AT Y T FF, ITA @8 G4 A
# 1| TAT A9 FT A AFAT FAT E
79 T F1 5T A1 § HIT ISAT TEAT |
forr arEfoezn a wig 1 el 2,
TART 39 qFT F faardt 7 wAT TAqAT
qEM |

o1 farey 7 &1 & #1a fefaaa aea
FamT g &, 7 F6r w99 fefaem §
u fefasm oz o fear mar § i o
st aew qewre, faw o9 iy
FarTza FFTA wy faewardr &, #17 a9
qoF § 49, faas geaaqa gfa 1
faga w1 §, Aweam #7 wqrfaa e
EloE
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[+ avq 7w fore]
41 7150 AT FT, FET T F,
ey ATeft HRATHT FTATOH WA aH-
g7 21 At feg 378, ® yT@wAA A1
TR F wAa § 39 ) =T T F7A00
Far sry w1z faar sry |, 37 A1 "rAAT
F1 FrisAT FH & fav g9 F OF
wizT a1 ax2fz fafyey 7 fas 03
3T TEA T AT BAATE TZ LA AT ATL0
o qo #Hvo F1 o foyRdz T
A @t @ woel EiMie §
FaifE e mr remifatafadt sreamm
T A FAFT AL I AIERG
T e e § 3far T aay
AT A A EH g | faEer I
qfewema & wgfere &1, foaaT o7 &
aftng g, 37 & v = &1 srfaas
2 ¥ fan fos & wavsom &
sEifEr § & =sA oFw AT g
M7 mwir Gy mmww E--fa
H 039 uTERH T HATAT F T4
I AT (AT & SAATSH F94 F g
TE AT FTRTH LAFTEAT | AFAT
AITLA T A7 ag REfmz  wx AvTe
FTETH FIAT | ) AT F07 777 Sy
fag g, =dt [IT G Gad FHE )
T Fq manr A A9 w1 T9 R-
T A3 TE g W7 A (T w0 A
2@ s g fzegrAm ¥ famr #
7o Wl ofw 2, Ly w7 %8 o amawr
AATE AT AFA N2NE F AT BALT
57 foaréw w7, g zaT o gfrar
FTOF WHTEHT 4T/ LT 40T 9
FN R g oWIAm qm g i s
Etw feRa weww E g
a1t (WEE F1 EEwT §7 F qrwdt
IS H AT T A SRR AR
AT g gfy F v § 7l ardar g——

Don't be guided by this report which

has looked into certain aspects and

certain things which may be correct.
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AT AT IR AR E, g AdiafE d
T A ¥ wwadr gArT gz A
T AFT BF | AT IO T Fifer
T AT B—

o we s fag<t atwadt ;. #r g7
#2186 qg Fare & sirzman farr
fFerisardrqnéfraaga 2 1z
grar mwq fager

wtatg ww faat o oF 3z ¢
ot wze fagr<r AT A1 94 @
m™ma o
starg T fof - & smar g
®F grAAT 1 AF 4T gFAIE A AHif-
fraa g | & ary a1 afe s
gAY ggi AT @iz #TIT A A0
I OH AT 5@ | AT A 6-7 AT
gge arvg fafaqs =3 G gt 4r
T FUIETA AT 4T 26 fyfaas
A FTAFEIT T AT 971 HIT g4 417 A7
A fafres zager 1 edz At oA
FwEL A F@ART AT IH LA F
ey @ gy dEa 7 oFuE &
oA E
He is the leader of the team and
he must be congratulated.

ot ze fagiey avwedt o ATy
o7 effFT F#F AT FLT AT IAFY
JIATAAT AT FAA |

ot qrg T feat: # ardw &

T 1 F v g o T &
drzx wEdr dmy T T A
T eIAT E 1 WY ST WA T 23T

a3\ a7 &1 AWA aw | TAAT T
NZAE 3T AR 2T FAEOIFAT
ZaTare & o frugn A §F A%
g A fan g wdits s g feir
gd ¢ 33 argataziz a® § 37
W qEET g1 IR IA R FEAT
Fo1 & faq 39 a1 F=Y & Fer AT
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&0 wifgd | W EEar g0 wzak
a2 fomAy o agi & A1
fergrats & fwamal Fate & 7%
A g AT T s FaETE
S " sz sby afay wivazod
fa=re #ifan, adt qa sgarg

SHRI SEZMIYAN (Kumbakonamj.
I am glad that we are having
this discussion on the Report given by
the Irguiry Committee on the Indian
Council of Agricultural Rescarch and
it is a good thing that this discussion
has cut across party-lines. In respect
of those who are on the other side,
that is. the ruling side, som: of the:n
accepted the point of view which has
been taken by the Government.
Some others said that the Report
chould be accepted in toto,

On this side also, out of the three
Members who have spoken so far, two
were for acceptance of the Report but
Shri Gupta had said that he had some
reservations. I join with him in thic
regard to even out the gides taken
by the Opposition. I want to make
one point clear. I am not here to de-
fend the errors and the irregularities
committed etc. by the IC.AR. It is
for the Government to defend them
and put the correct perspective before
the House and the public.

In this report, apart from some ob-
servatinns on the working of the ICAR
and on the correction or otherwise of
the findings of the scientists who are
working there. these are some other
important things which have come for
comment. As far as we are con-
cerned, certain basic issues have been
raised and certain vital directions
have been indicated by the Inquiry
Committee. It ig true they are fully
competent to give such recommendu-
tions. It ir equally true that we also
are fully competent to accept them or
not. The major recommendations
made by the Inquiry Committee are:
first, this Institute be made a full-
fledged department and U.P.S.C. should
be entrusted with all recruitment.
Although they have sald that, I am
not able to accept both these basie re-

2393 LS—11,
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commend.tions. Suppose if some-
thing goes wrong in wome research in-
situte, they owe a responsibility to
explain it. Why should they put one
as a pon-department and the other as
a department of Government? In the
matter of recruitment of staff, the Gov
ernment says that it is autonomous.
Then when the question of autono-
my—I am nol speaking of aulonorny
of the State—comes in, they change
the character.

I muiy guote the case of I.C.M.R.--
Indian Council of Medical Research.
I.C.AR. is accepted as ap autonomous
body. The parallel case is I.C.M.R.
Why should it not be made an autono-
mous body? I was associated with the
P.A.C. which went into the case of the
ICMR. and so many things were
brought to our notice—so many anom-
alies in the matter of recruitment and
promotion were brought to our atten-
tion. There have been persons who
have been there in the employment of
the I.C.M.R. for over 34 years with-
out being made permanent. Year
after year their appointment was re-
newed, We went intp the guestion of
the working of the I.C.M.R. And the
P.A C. recommended that the I.CM.R.
should be made an autonomous beody.

SHR] INDRAJIT GUPTA: Under
the Health Minmstry,

SHRI SEZHIYAN: The I.CM.R. was
set up in 1949 and it continued to
operate as a subsidiary department uf
the Ministry of Health. We said that
maxiraum autonomy should be provi-
ded to the Council which may be com=-
parable to that of the C.SIR. If
necessary, it may be made a Statutory
Body. The autonomous character
should be retained in a functional ra-
ther than in g national manner. I am
quite clear in my mind that if any
sclentific tody worth its name wants
to do research in a sucoessful way, it
should be made autonomous.

Therefore, the basic thing is that
the LCAR. sheuld keep its auteno-
mous eharacter, not in a manner of an
uneasy compromise—but in a real way.
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(Shri Sezhiyan]

it we are not satisfied with the Dir-
ector General, take him out of the
oftice. The institute is nol for the
Director Generai. The most impor-
tant thing is scientific research which
i3 going on in this country. If we go
through the report, we are puzzled.
The report, on page 9, says:

“For the development of science
and its research, it is necessary that
the institutes and centres must en-
;oy autonomy to carry on their
work within the constraints reason-
ably implied in the very nature of
their worsz. This concept of auto-
nomy is not a legal concept, nor is
it a concept based on cunsiderations
of prestige. 1{ is, in a scnse, an
academic and an  ethical concept
which  postalates, thet it is oniy
under frecddooy frem external pulls
ul pre sares that education can bhe
imparted and rescarch conducted.”

They thus said that autonuomy should
be there. When they eono to the 1o
com:rend tion, T am very much intri-
gued at what they have given. Thov
say:

“In view of the importance of agri-
culturg ang the respon<ibility of the
Government to help in the produe-
tion of preper and adequate food by
the people of the country, we re-
comMoend  that  the Government
shiould assume direct responsibility
for agricultural rescorch and edu-
cation.”

If this ig the argument, is not health
a vital problem for the people and
should that not also be the direct res-
ponsibility and shoulg the ICMR also
not be made a Government depart-
ment? Similarly what about industrial
research? Is not industrial progress
vital for the nation? So, should the
CS.IR. also not be made a Govern-
ment Department?

PROF. MADHU DANDAVATE
(Rajapur): They do not want to
take over rice but they want to take
cver research. :
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SHRI SEZHIYAN: I want that
Government should be very clear in
their mind about this matter. As some
lion, Members have saig there are
many nations where yesearch institu-
tes are under the aegis of Govern-
men{ while in other nations they are
independent, So, 1 wan¢ that we
should make the position very clear.
Let us not have one yardstick for the
CSIR and another for the ICAR.
What is good for the goose should be
good for the gander also. If Govern-
ment wuan| to have an aulono-
mous character for the rescarch insti-
tutes, let them have it for all tae
other institutions also. If there are
failures ang irregularities. let  them
comg ouwn with a heavy hand, Euvem
for the ICMR we said that there
should be a reviewing committee  to
Eo iy ils wocking, But tpnocu ore-
inuug character ghould nout pe desioy-
od on the ploa thot there wore any
irregularities. If the Government
were to assume the role of manage-
ment, then that will be iz end of ol

.t

Regarding the failures and  other
things, my other hon, friends have
piven very manw ligures. I do not
wani 1o go into those thing: In scien-
llﬁ(. research  there is no  finality.
Some results might have beepn obtain-
ed. in fairness, we should accept their
correctness; it is probable that the
results ghtained by some other scien-
tists may be different, I am not hold-
ing any bries for anyone, nor am I a
scientist, but probably because of the
very nature of the seientific work, the
results may be different. Supposing it
is proved that the results have been
given fraudulently, it is quite a diffe-
rent matter

SHRI SAMAR GUHA: It has been
tested in three laboratories, in Mysore,
Hyderabsd and Bangalore.

SHRI SEZHIYAN: Even in regard
to sharbati Sonora, the panel has said
that the results are somewhat higher
but nowherer near the percentage
mentioned by the director. In the case
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of Hyderabad, it is 2.48, in the case of
Mpysore it is 2.99 and in the case of
Bangalore, it is 3.17, Even between
the results obtained in Bangalore and
Hyderabag there js a difference  of
about 30 per cent.

SHRI SAMAR GUHA:
Mmuch exient.

Not {o that

SHR] SEZHIYAN: Yet, the diffe-
rence is there. Because the results
obtained ip Bangalore are higher, you
cannot say that tacy are a fraud, One
cannot say that. Without being clear
about the whole position, we should
not jump to couclusiung and say that
whalover research has been done has
been a fraud, Though I belong to
the Opposition, T weuld say one thing
very ciearly, although T would like
Government to put their house very
much in order, I must acknowledge,
however, that somothing good has
been done as a result of the research
done by the ICAR and other »'ied
institutions. Nobody has disputed that,
as Shei Vajpayee hus said.

“HRI ATAL BIFARI VAJPAYEE:
Even the coinmittee has accepted that.

SHRI SEZHIVAN: Therelore, I
want the totalit: of things to be taken
into account. Tf they have done some-
thing within three or four vears, 1=t us
put them in a direction where they
van deliver more goods  instead of
hampering: them with our discussions
or by other considerations which may
be in the nature of hindering their
work ang cumpening their zeal

Therefore, T for one accept the ac-
tion taken by Government, but they
have not gone far. My plea is that
Government should make it fully au-
tonomous and not have this divided
responsibility of the Secretary here
acting ag Dr. Jekyll here and Mr.
Hydé there. That will not deliver the
goods. Either it should be made fully
autonomous or it should be made a
full-fledged department with Govern-
ment taking full responsibility on their
head. Let them not try to please

7, 1895 (SAKA) ICAR (Dis.,) 322
Gajendragadkar as well as the others.
When Government want to do the
thing, - they should be very clear n
their mind.

There are some other minor matters,
For instance, 1 am baffled by some of
the recommendations made. Ope of
the recommendations made is that the
muximum salary of a scientist here
should be only Rs. 2,000 whercas in
otuer research institutes jobs — with
riore than Rs, 2,000 salary sre availa-
ble, what crime has been done b the
ICAR to deserve this type of ceiling,
while such ceilings are not there in
the other research institutions?

After all, it is not as though the re-
port of this committee is the last word
on the subject. We are in a scientifiz
age and in a scientific world, nothing
is finul. Even the findings of this com-
mittes are apt to be studied later and
modified. Even the judgment of the
Supreme Court has been contested by
us and we Aid not accept it. Since e
wanted social change we said that they
should chanpe. Therefore, T am very
sorry to say that T am not able to
arcept the pay seale recommended by

the committes,

As for the irregularities and failures
pointed out, I suggest thal they should
be remedied by Government. But I
do not accept the basic recommenda-
tiong that it should be made a full-
fledged  department. I do not also
accep! the propesition that the UPSC
should  intervene. If I  remember
arirhi, there was an all-India con-
fercnce of scientists and technologists
held in Delhi in 1972. They want into
this question. Dr. Kothari and other
eminent scientists mentioned in the
Report were present there. They for-
med 3 committee to go into this mat-
ter and then they passed a unanimous
resolution saving that the UPSC
should not be asked to select scientists
and technicians. . .
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Therefore, _while supporting the
major decisions taken by Govern-
ment, I would request Government to
give full autonomy to the research
institutes.

SHRI K. LAKKAPPA (Tumkur):
I listened to the speeches made on
this Motion. I also feel that agricul-
tural research has advanced by leaps
and bounds after 1966. Before 1966,
there was not even financial freedom
for the scientists to carry on the ex-
pected research in agricultural sci-
ence. But after that year, the ICAR
has done much research in the agri-
cultura] field which concerns the ba-
sic occupation of millions of people
in the country.

My f{riends have stated that be-
cause of a certain unfortunate event
taking place, the Gajendragadkar
Committee was appointed. Certain
valuable suggestions have been made
by the Committee. I hope and trust
that on the basis of the conclusions
reached by the OCommittee, there
would be streamlining of the funec-
tioning and research work of the
ICAR. Because of the handling of
administrative matters in a certain
way. certain scientists have become
frustrated. This is one of the mala-
dies that have to be rectified. This
has been brought to the notice of the
Ministry of Agriculture in the past
also. The matter was discussed also.
Action had been taken on various as-
pects and some of the maladies point-
ed out in research in the field of agri-
culture have been remedied.

Though the scope of the Committee
was limited, still its findings are very
useful.

MR. CHAIRMAN: Please continue
the next day.

SBHRI K. LAKKAPPA: Tomorrow I
will not be here.

MR. CHAIRMAN: I do not know.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I do not ming if he
continues for another five minutes.
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MR. CHAIRMAN: Al right.

SHRI K. LAKKAPPA: We have to.
give credit to our agricultural scient-
ists who have carried on very useful
research. Of course, certain difficul-
ties have been experienced and cer-
tain events took place which are sad
in the history of the ICAR.

Certain suggestions have been made
not only by the Gajendragadkar
Committee but also by the National
Commission on Agriculture. They
have gone into all aspects of the mat-
ter.

We have to give full freedom to our
scientists. I do not pay a glorious tri-
bute to Dr. Swaminathan because he
comes from the south. I have no such
regional or parochial inhibitions. But
the fact is that Dr. Swaminathan is
one of the outstanding scientists of
our country. He has carried or, many
researches, mostly into the evolution
of wheat strains. This has been a
useful research which has attracted
the attention of not only this country
but also other countries,

Also, the research which has been
carried on in our universities is not
enough to advance our scientific
growth, and therefore, I would like to
suggest to the Ministry that the vari-
ous aspects in regard to food produc-
tion have to be dealt with in so many
universities which are functioning
The ICAR should also be streamlined
and the universities should be ade-
quately represented in scientific re-
searzh institutions. The scientists
should have some confidence and they
must also create confidence and they
should work under an atmosphere of
confidence. This kind of autonomy
should be there for this purpose. This
autonomy alone will create an en-
thusiasm because scientific research
is a continuous one. It is not static;
it is dynamic. Therefore, this dyna-
mism should be retained by the Min-
istry and the various changes and
suggestions made in the report should
be carried into effect. The findings
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of this Committee as given in the re-
port and the decisions taken by the
Government wupon them are com-
mendable.

In addition, our Ministry should
Buide certain scientific research in the
agricultural  field including animal
Jhusbandry and the various aspects of
it should be developed in a proper
way. Unless we create great confi-
dence among the scientists it cannot be
developed. Also, the scientists should
be given the freedom to work and al-
so flnancial help and assistance to
carry on research without fear or fa-
vour, Because of a few appoint-
ments and because of the frustration
of a few, and because of certain ad-
ministrative methods, and also be-
‘cause of administrative control, they
might have failed, and so, agricul-
tural administration should be entrust-
ed to the scientists. I also agree that
scientists should be properly repre-
sented in their respective fields and
any kind of discrimination should be
immediately nipped in the bud.

This kind of vilification of scient-
ists on any side, from any angle, is
very bad for our country because
our country has to develop and grow
so far as the agricultural field is con-
cerned. Therefore, I would like to
suggest that full autonomy should be
given to research institutions and
other organisations including the uni-
versities who carry on research., The
financial aspect has to be controlled
by the ICAR and the scientists should
be given full freedom to work and
have their say in the administration
and even in promotions and regula-
tions in the institutes, Otherwise, the
dual policy, the dual power and the
dua] administration would also shat-
ter the scientists’ minds and this will
not allow a healthy competition to

grow for scientific research in this
country.
Therefore, the hon. Minister has

really rendered some service to this
great country through the ICAR. Not
only that. They have given full free-
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dom to the ICAR by accepting the
findings of this Inquiry Committee.
That would create a great change in
the ICAR and I hope and trust that
this change will always be for the
better, and that tha scientists could

do beter work in scientfic research in
the ICAR.

MR. CHAIRMAN: Mr. H. M. Patel.
Please begin.

SHRI H. M. PATEL (Dhandhuka):
Mr. Chairman, Sir, I would like to

say that much of the discussion to-
day—

MR. CHAIRMAN: Please continue
when the subject comes up again.

Now, we are taking up the half-an-
hour discussion raised by Shri Jyotir-
moy Bosu.

17.34 hrs.

HALF-AN-HOUR DISCUSSION
AVAILABILITY OF FERTILIZERS
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this is an im-
portant subject. Today, the country
is in the grip of a serious crisis and
the poor farmer has been really push-
ed to the corner of his life, and I can-
not but say that the ruling party is
wholly responsible for this. In that
context, I would like Mr. F. A. Ah-
med to kindly give us a comprehen-
sive list of the wholesalers in fertili-
sers appointed since December, 1970
State-wise, month-wise, till date.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I might
inform the hon. Member that so far
as the appointment of the wholesalers
is concerned, it has nothing to do with
this.

17.35 hrs,

[Surr Sezmxvan in the Chair)
SHRI JYOTIRMOY BOSU: I want-
ed Mr. Borooah to be present here for
this discussion, but I do not find him
here.



